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 MB.  SPEAKER:  You  have  twa

 minutes  more.  That  is  what  !  can

 give.

 DR.  SUBRAMANIAM  SWAMY

 (Bombay  North  East):  Let  him  conti-
 nue  next  time.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Let  him  complete  today.
 Why  should  he  continue  next  time.

 PROF.  ?.  G.  RANGA  (Guntur):
 Let  us  be  quite  clear  how  long  we  are

 going  to  sit.  There  is  this  motion.

 MR.  SPEAKER:  Tuere
 minute.  You  can  conclude.

 is  one

 SHRI  G.  M.  BANATWALLA:  When

 such  was  the  condition  in  Assam,  we
 were  told  about  it  in  the  House.  The

 agreement  was  laid  on  the  Table  of  the

 _  House  and  solemn  assurances  were

 given.  Based  on  those  assurances,
 many  of  our  brothers  and  sisters  re-~
 turned.  They  are  sought  to  be  up-
 rooted  again.  An  Urdu  poet  says  in
 a  couplet:

 क्या  इसलिए  तकदीर  ने  बनवाये  थे  तिनके

 बन  जाये  नशेमन  ता  कार  आग  लगा  द  ।

 PU  द्वारे  Hyde ol  pe  -  pl  tS]

 Now,  the  solemn  assurances  given
 to  the  people  have  to  be  kept,  carried
 out  and  later  on  also,  there  was  Indira-
 Mujib  Agreement  of  1971....

 MR.  SPEAKER:  Please  conclude
 now.

 SHRI  G.  M.  BANATWALLA:  Shall
 I  continue  next  time?  1  have  still  to
 Come  to  the  operative  part  of  the
 amendment  that  I  have  moved.

 MR.  SPEAKER:  The  time  is  over.  I
 have  to  take  up  the  discussion  under
 Rule  193,

 Molestation  of  a  454
 Woman  at  Baghpat

 (Dis.)

 SHR!  ७,  M.  BANATWALLA:  I  will

 take  just  a  few  minutes  next  time  and

 conclude,

 MR.  SPEAKER:  Yes.

 18.11  hrs.

 DISCUSSION  RE:  ALLEGED  MOLE-
 STATION  OF  A  WOMAN  AT  BAGH-

 PAT  ON  18TH  JUNE,  1980

 MR.  SPEAKER:  Before  I  call  upon
 Prof.  Madhu  Dandavate  o  raise  the
 discussion  under  Rule  193  on  the  state-
 ment  made  by  the  Minister  of  Home
 Affairs  regarding  the  alleged  molesta-

 tien,  of  a  woman  on  18th  June,  1980  at

 Baghpat  I  would  like  to  point  out  that

 trae  UP  Government  have  since  order-
 ed  an  enquiry  into  the  Baghpat  inci-
 dent.  It  is  a  well-established  rule  of

 parliamentary  practice  and  procedure
 that  discussion  on  a  matter  which  is

 sub.judice  is  out  of  order.

 The  question  of  helding  a  discussion
 was  discussed  at  a  meeting  I  held  with
 the  Leaders  of  the  Parties  and  Groups
 in  the  House  and  the  Minister  of
 Home  Affairs  on  2  July  1980  and  jit  was
 decided  that  the  discussion  on  the

 Home  Minister’s  statement  regarding
 the  Baghpat  incident  may  be  allowed
 to  be  helg  on  4  July,  1980.  Aceord-

 ingly  the  discussion  js  naw  to  take
 place,  but  ।  would  request  the  Mem-
 bers  to  exercise  utmost  self-restraint
 while  participating  in  the  debates  so
 as  not  to  prejudice  or  adversely  affect
 in  any  way  the  proceedings  of  enquiry
 which  has  already  been  ordered.

 थी  मनीराम  बागड़ी  (हिसार) :  अध्यक्ष

 जी,  इस  पर  मेरा  आपसे  एक  निवेट  ह  ।

 आपने  कहा  ह  सह  प्रज्याड़िस
 .

 (स्वाधीन  )

 were  water
 :

 डिस्क दान  हा  रहा  ह,
 उसका  मां  नें  रोक  रहा  हू.  ।

 PROF.  MADHU  DANDAVATE

 (Rajapur):  Mr.  Speaker,  Sir,  while
 initiating  the  discussion  on  thig  sensi-

 tive  subject,  I  will  definitely  keep  in
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 mind  the  valuable  observations  that

 you  have  already  made  in  the  begin-
 ning.

 After  the  Hame  Minister  made  the
 statement  on  what  he  described  as  the

 alleged  molestation  of  a  woman  on  18th
 of  June  1980  a;  Baghpat,  I  propose  to
 raise  the  discussion  on  the  subject,
 which  has  not  only  legal  but  moral
 and  human  overtones.  I  am  sure  this

 is  a  subject  on  which  al)  of  us  will
 agree  that  the  Members  on  both  the

 sides  of  the  House  will  be  committed
 to  certain  basic  values  of  Indian  cul-
 ture  and  jt  is  only  in  that  context  that
 Ahe  problem  will  be  discussed  in  this
 House.

 0 १  few  years  back,  we  observ-
 ed,  not  only  in  this  country  but  in
 different  parts  of  the  world,  the  ‘Inter-
 national  Year  of  Women’.  The  values
 of  dignity  of  women  and  the  values  of
 honour  of  women  were  the  noble
 values  on  w'aich  men  and  wamen  in
 different  parts  of  the  world  laid  great
 emphasis  and_  stress.  At  various
 rallies  and  meetings  held  during  the
 Internation]  Year  for  Women,  diffe-
 rent  organisations,  various  political
 parties,  solemnly  pledged  themselves
 to  see  that  these  noble  values  in  our
 life  are  respected  and  implemented.

 But  in  reality  what  do  you  find?
 Our  Home  Minister  visited  Baghpat
 along  with  some  MPs  and  others,  It
 is  not  only  he  who  visited  Baghpat.
 Prior  to  that,  a  number  of  teams  went
 to  Baghpa;  to  make  an  on-the-spot
 study.  My  hon.  friend,  Shri  Ram
 Vilas  Paswan  and  a  few  MPs  visited

 the  place.  Then,  a  team  of  7  women.

 including  2  women  MPs  of  this  House

 and  also  the  former  alderman  of  Delhi

 Corporation  visited  the  spot.  Then,
 the  Home  Minister  along  with  10  wo-

 mer  MPs  also  visiteq  Baghpat.  Some

 journalists  also  tried  to  find  out  what

 exactly  had  happened  and  a  very

 important  aspect  has  not  to  be  forgot-
 ter  and  that  is  that  6  Supreme  Court

 advocates  visited  the  place  ..(In-
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 terruptions)  Some  members  may  like
 to  laugh  at  Supreme  Court  advo-
 cates...

 AN  HON.  MEMBER:  They  are  of  all

 types.

 PROF.  MADHU  DANDAVATE:

 Some  people  might  like  to  cast  as-

 persong  On  Supreme  Court  and  Sup-
 reme  Court  advocates.  But  I  am
 wedded  to  a  certain  school  of  thought
 ....  (Interruptions)

 AN  HON.  MEMBER:  We  are  not

 casting  aspersions.

 PROF,  MADHU  DANDAVATE:  Ac-

 cording  to  the  conventions  of  tne

 House,  ।  am  addressing  the  Home  Min.

 ister  through  you,  Sir.  The  Supreme
 Caurt  advocates  also  went  there  and

 they  tried  to  bring  forward  certain

 important  conclusions  after  making  an

 on-the-spot  study.

 Sir,  the  women’s  memorandum  has

 already  been  submitted  ६०  you.  In

 fact,  I  had  requested  you  that  it  may

 be  laid  on  the  Table  of  the  House.  But

 then  you  were  of  the  opinion  (081  since

 the  Home  Minister  had  already  been

 requested  to  visit  Baghpat  and  make

 an  on-the-spot  study,  he  was  likely  to

 make  a  statement  and  you  were  kind

 enough  to  inform  us  that  you  wou'd

 forward  that  statement  and  the  me-

 morandum  to  the  Home  Minister,  he

 will  study  that  in  depth,  to  the  ex-

 tent  he  will  be  able  to  study  in  depth.
 he  will  study  the  situation  in  Baghpat

 and,  after  that,  he  will  be  able  to  make

 a  statement  here.  Ha  made  a  state-

 ment  in  the  House  and  that  statement

 is  very  important.  पघा.  that  statement,

 he  has  accepted  that  there  js  a  prima

 facie  case  for  a  judicial  enquiry  and,

 therefore,  he  categorically  announced

 that  tere  will  be  a  judicial  enquiry.

 Of  course,  the  terms  of  reference

 were  not  mentioned.  By  what  time

 the  judicial  enquiry  will  be  completed

 hag  also  not  been  mentioned  in  the

 House.  How  that  comprehensive  ju-
 dicial  enquiry  will  be  has  not  been

 mentioned.  But  these  are  matters  of

 detail  and,  I  am  sure,  if  this  debate
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 proceeds  in  a  fruitful  manner,  at  the

 close  of  the  discussion,  the  Home
 Minister  will  be  able  to  satisfy  the
 House  that  these  are  the  specific  terms

 of  reference  for  the  judicial  enquiry;
 this  is  the  time-bound  limit  within
 which  the  judicial  enquiry  will  be

 completed  and  this  will  be  the  com-

 prehensive  nature  of  the  enquiry  which
 will  also  include  the  charge  that  Shri
 mati  Maya  Tyagi  had  been  raped,  the

 charge  that  3  persons  had  been  shot

 down  and  a  number  of  allied  alega-
 tions.  Not  only  she  was  raped  but  she
 was  stripped  naked  and  paraded  jn  the

 street...  (Interruptions)  Let  us  have

 unanimity  on  this  at  least.

 I  would  like  to  quote  a  smal]  pas-
 sage  from  the  written  statement  that

 wag  made  by  tne  Home  Minister.  The
 Home  Minister  in  his  statement  made

 here  On  2nd  July,  1980,  in  2nd  para-
 graph  said;

 “I  have  no  hesitation  in  saying
 that  incident,  of  this  nature  are  a

 disgrace  and  a  glur  on  the  traditions
 and  culture  of  this  country  where
 women  have  always  been  accorded
 and  held  in  high  esteem.  The  inci-
 dent  at  Baghpat,  therefore,  deserves
 to  be  condemned  unreservedly  and
 without  any  hesitation  at  all.”

 That  is  exactly  what  he  has  said
 and,  as  a  result  of  this,  since  he  felt
 that  there  was  a  prima  facie  case,  he

 announced  at  the  end  of  the  statement
 that  a  judicia]  enquiry  will  be  gone
 into.  The  varioug  teams  that  had  gone
 there  have  already  prepared  their
 memoranda,  The  advocates  had  pre-
 pared  their  memorandum.  Some

 Members  of  Parliament  who  visited

 along  with  otherg  .have  made  certain
 mentions  in  the  House.  The  Women’s

 Delegation  having  MPs  among  them
 also  sent  a  memorandum.  ‘Tie  advo-
 cates  have  categorically  made  a  state-
 ment,  and  the  women’s  delegation  also
 has  categorically  made  थ  _  statement,
 that  Mrs,  Maya  Tyagi  was  stripped
 naked  and  was  paraded  through  the
 Streets  of  Baghpat  bazaar  and  when
 One  of  the  shopkeepers  felt  that  here
 म०  a  Sister  who  was  being  paraded
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 in  the  streets  naked,  he  took  out  a
 lungi  from  his  shop  and  threw  it  at
 that  lady,  so  that  not  only  the  honour
 of  that  single  woman  but  the  honour
 of  womanhood  jn  this  country  would
 be  protected.  He  threw  a  lungi.  But
 what  did  the  police  do?  Most  of  the

 persons  who  visited  the  spot  have  said

 that,  when  the  lungi  was  thrown  at

 that  naked  lady,  that  person,  that

 shopkeeper,  who  threw  the  lungi,  was
 beaten  up.  This  is  exactly  what  had

 happened.  Of  course,  this  will  be  in-
 vestigated.  Ip  the  judicial  inquiry,
 the  detailed  facts  will  come  out.  When
 the  Women’s  Delegation  went,  they
 made  three  concrete  demands.  These

 demands  have  8150  been  made  by  the
 advocates.  These  demands  have  also
 been  made  by  our  colleagues,  the  MPs,
 who  visited  Baghnpat.  They  demand-
 ed  a  judicial  inquiry  with  definite

 terms  of  reference;  they  demanded

 suspension  Of  the  police  officers  con-

 cerned,  they  demanded  prosecution  of
 the  SHO;  they  demanded  that  the
 officers  guilty  of  the  atrocities  should
 be  heavily  dealt  with.  That  is  what

 they  demanded.  We  are  told  that  the
 transfer  of  officers  has  taken  place...

 AN  HON.  MEMBER:  That  newg  has

 appeared  today.

 PROF.  MADHU  DANDAVATE:  That
 news  has  appeared  in  the  press  today.
 That  was  not  in  the  statement.

 Here  I  would  like  to  give  an  analogy.

 The  other  day  in  this  very  House

 when,  with  your  permission,  during

 the  Call  Attention  Motion  the  question

 Wag  raised  about  some  one  who  was

 drowned  into  the  water  reservoir  near

 Delhi  Station,  the  Railway  Minister

 was  kind  enough  to  get  up  in  the  House
 and  announce  that  they  had  already

 instituted  an  inquiry  and  in  order  that

 the  inquiry  should  be  impartial,  Pan-

 ditji,  as  Railway  Minister,  announced

 in  this  House,  the  persons  concerned

 hag  been  summarily  suspended  and

 they  would  remain  suspended  till  the

 final  findings  of  the  inquiry  were  out.

 But  here  the  news  hag  appeared  in  the

 press  that  the  concerned  police  officers

 have  been  transferreq  from  Baghpat.
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 In  orier  that  justice  should  be  done,

 in  order  that  the  judicial  mauiry
 should  be  conducted  in  a  proper  way,

 the  conventions  and  traditions  demand

 that  the  officers  concerned  must  be

 suspended.  But  they  have  not  been

 suspended  here;  they  nave  bene  just

 transferred.  This  is  tlte  point  which

 is  the  most  jmportant  and  which  was

 raised  in  the  various  memoranda  that

 were  submitted,  but  unfortunate)
 प

 that  has  not  been  taken  note  of.

 There  is  another  aspect  of  the  state-

 ment  which  is  very  unfortunate;  it

 has  nothing  to  do  with  the  judicial  in-

 quiry...

 MR.  SPEAKER:  Please  try  to  sum

 up.  |

 PROF.  MADHU  DANDAVATE:  How

 can  guch  an  dtrocioug  Crime  be  sum-

 med  up  80  ,00n.

 MR.  SPEAKER:  The  other  Members

 also  will  have  to  take  part.

 PROF.  MADHU  DANDAVATE:  I
 will  not  take  much  time.  I  hope  that

 the  Members  would  request  you,  Sir,
 to  give  me  some  more  time  because  5

 am  not  raising  the  issue  in  a  partisan
 manner.  All  of  ug  are  interested  in

 the  culture  of  the  country,  jn  the

 henour  of  ;ne  country,  in  the  dignity
 of  woman  in  the  country.

 Unfortunately  in  the  statement  that

 was  made  by  the  hon.  Minister,  there

 is  another  important  aspect  that  he

 has  touched.  In  paragraph  (3)  the

 hon.  Minister  for  Home  Affairs  has

 said: —

 “1  would.  however,  appeal  to  all

 that  the  incident  shéuld  not  be  used

 by  any  person  or  party  towards  any

 political  gain  as  we  @re  afraid  that

 it  has  acquired  some  political  aver-
 tones  and  is  being  taken  advantage
 of  by  soitie  elements  for  purposes

 which  are  not  relevant  at  all  to  the
 main  issue  07  protecting  the  honour

 of  women.”

 JULY  4,  1980  Woman  at  Baghpat  =  460.0
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 Sir,  the  hon,  Home  Minister  cast  as-
 persions  on  the  political  parties.  |
 would  like  to  point  out  to  him  that
 the  six  Supreme  Court  advocates  who
 visited  Baghpat  and  the  Women’s
 Delegation  that  visited  Baghpat  have
 brought  out  a  very  important  aspect.
 They  have  pointed  out  two  things.

 “The  Home  Minister  went  there  to
 maké  an  on-the-spot  inquiry.  At

 Baghpat  bazaar  a  number  of  shop-
 keepers  and  various  cross  sections  of
 the  masses  ‘nad  assembled  but  he  did
 not  go  to  that  spot.”  I  will  nat  say
 on  my  own  but  ।  would  like  to  quote
 what  the  six  Supreme  Court  advacates
 have  said.  Referring  to  the  Parlia-

 mentary  delegation  Jed  by  the  Home
 Ministér,  Mr.  Zaf]  Singh,  which  visited
 the  area,  the  advocates  have  said
 “The  local  administration  organised  a

 stage-managed  show  for  the  delega-
 tion.  He  did  not  go  to  the  Baghpat
 bazaar,  He  went  to  the  Co-operative
 Sugar  Factory  rest  house.  There  vari-
 OUg  people  were  called.  There  was  a
 partisan  atmosphere.”  That  ig  what
 is  says.

 Aetually,  this  js  the  stage-managed
 manner  in  which  he  tried  to  conduct
 the  inquiry—of  course,  in  an  infermal
 way.  He  tried  to  make  an  on-the-

 spot  study  without  visiting  the  spot
 where  actually  the  trouble  had  taken
 place.  Large  sectiong  of  the  masses

 were  there.  Sir,  in  Marathi  there  is
 a  drama  jin  whieh  there  ig  a  very  inte-
 resting  comment.  That  comment  is:

 “आय  रामोवरी  कक  ।  पदवी
 '  '

 That  means:

 Fire  takes  place  at  Rameswaram,
 and  the  Fire  Brigade  goes  to  Some-
 swarain.

 That  exactly  is  the  cerreet  deserip-
 tion—that  tho  tro.bl»  took  place  at

 one  place.  Some  shopkeepers  were
 beaten  because  thry  tried  te  protect
 the  honour  of  the  lady  and,  on  the
 tep  of  it,  unfortumately  he  did  not
 visit  thie  spot  but  he  tried  te  wiskt  other
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 Those  advacates  also  have  drawn
 another  inference.  They  say:—

 “All  sides  presented  their  view-
 points.  But  the  zeal  to  defend  the
 Police  was  obviously  inspired,  so
 was  tne  attempt  to  convert  it  into
 a  conflict  between  two  political
 parties.”

 That  is  what  the  advocates  have
 said

 SHR:  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Very  uncharitable.

 PROF.  MADHU  DANDAVATE:  It
 might  be  uncharitable.  ।  am  _  only
 quoting  the  Supreme  Court  Advocates
 who  wen;  there  and  the  imoression
 they  gathered...  (Interruptions).

 SHRI  GHULAM  NABI  AZAD
 (Washim):  We  want  the  names  cf  the
 Supreme  Court  advocates

 *  (व्यवधान)

 MR.  SPEAKER:

 रेर  क  सकत ह  ।

 Why  do  you  disturb  का?

 PROF.  MADHU  DANDAVATE.  By
 this  time  it  should  have  been  clear
 that  I  will  nog  be  cowed  down  in  my
 comments.  ।  -  making  my  com-
 ments  in  a  restrained  way,  but  ।  am

 not  geing  te  be  cowed  down...
 (Interruptions)  !  am  addressing  the
 Home  Minister  through  you.

 वो  किसी काो

 ia  this  case  there  is  another  impor-
 tant  aspect...

 SHRI  EDUARDO  FALEIRO
 (Moermugao):  We  want  to  know  the
 names  ef  the  Advocates.  Will  you
 kindly  tell  us?

 MR  SPFAKER:  What  js  there  in  the
 names?  Tiere  is  nothing.  He  can
 refer  10  anybody.

 PROF.  MAPHU  DANDAVATE:  ।
 is  only  the  Speaker  who  can  direct  me
 ang  I  will  obey  your  direction.  I  ac-
 cept  only  one  the  authority  in  this
 House,  that  js  the  authority  of  the

 (Dis.)

 Speaker.  If  you  give  me  the  direction,
 I  will  give  the  names.

 MR.  SPEAKER:  What  is  there  in  the
 names.  He  can  refer  to  anybody.

 PROF  MADHU  YDANDAVATE:

 When  the  matter  was  brought  ‘ere,
 I  wish  to  bring  to  your  notice  that

 unfortunately  even  before  an  on-the

 spot  study  was  made  by  the  Home  Min-

 ister,  one  hon.  Member  said  here  and

 what  he  said  was  quoted  by  another
 hon.  Member.  It  was  said  here  in

 this  very  House  tnat  Mrs.  Maya  Tyagi,
 the  lady  who  was  stripped  naked  and

 raped  by  the  Police,  was  herself  a
 dacoit.  That  is  what  was  said.  Sir,
 if  you  go  through  the  debate—these
 are  the  official  Lok  Sabha  debates—on

 page  No,  8575,  some  interruptions  are
 there.  But,  Mr.  Eduardo  Faleiro

 said: ।

 ‘Mr,  Chairman,  Sir,  a  very  serious
 allegation  ig  being  made  by  an  hon.

 Member  that  the  lady  jn  question  is

 a  dacoit.’ਂ  (Interruptions)

 SHRI  MOOL  CHAND  DAGA

 {Pali):  Mr.  Speaker,  Sir,  under  Rule

 194  i¢  One  hour  is  consumed  by  him,
 then  what  happeng  to  other  speakers?

 After  all.  that  speech  should  not. be
 repeated  because  the  rule  -  very  clear
 here.  Under  Rule  1  within  one
 hour  the  whole  thing  should  be  com-

 pleted.  [If  he  consumes  half  an  hour,
 what  will  happen  to  the  other  speak-
 ers?  (Interruptions)  You  will  kindly
 read  Rule  194,  Sir.  (Interruptions)

 PROF.  MADHU  DANDAVATE:  Mr.

 Speaker  Sir,  I  want  to  bring  to  your
 kind  notice  the  fact  that  ।  met  you
 in  your  chamber  and  said  tnat  under
 193  adequate  time  is  not  there.  You

 yourself  said  that  you  may  extend
 that.

 MR,  SPEAKER:  2  am  giving  you  the
 time.  ‘You  go  ahead.



 463  Molestation  of  a

 PROF.  MADHU  DANDAVATE,;
 This

 was  that  Shri  Faleiro  has  said:

 ‘Mr,  Chairman,  Sir,  a  very  serious

 allegation  is  being  made  hereby  an

 han,  Member  that  the  lady  in  ques-
 tion  is  a  dacoit.’

 On  that  anotaer  hon,  Member.  Shri

 Indrajit  Gupta  said:

 ‘If  she  is  a  dacoit,  should  she  be

 raped’?

 SHRI  EDUARDO  FALEIRO:  What

 is  he  doing?  झ  should  he  quote
 that  the  lady  is  थ  dacoit.?  (Interrup-
 tion)

 MR.  SPEAKER:  Mr.  Faleiro,  it  is
 time  consuming.  This  js  not  the
 way.  Why  should  anybody  be  inter-
 rupted?

 PROF.  MADHU  DANDAVATE:  ।
 would  like  to  ask  one  question.  I  am

 telling  what  has  been  said  in  the
 debate.

 MR.  SPEAKER:  Go  ahead.

 PROF.  MADHU  DANDAVATE:  1
 would  like  to  ask  the  Home  Minister
 one  simple  question.  If  it  is  to  be
 established  what  type  of  the  lady  Nrs.
 Maya  Tyagi,  is,  I  would  like  to  ask
 One  question.  If  some  lady  had  been
 sentenced  to  life  imprisonment  on  the
 charge of  murder  and  hed  been  sent
 to  prison,  will  the  Superintendent  of
 Jails  be  authorised  to  rape  that  women
 inside  the  jail?  That  is  the  question
 ।  ask.

 MR.  SPEAKER:  That  has  not  been
 implied.  The  Home  Minister  has

 categorically  said  it.  This  should  not
 be  implied;  he  diq  not  imply  that.

 PROF.  MADHU  DANDAVATE:  I

 am
 not  referring  to  him.  (Interrup-

 tions)  I  am  gnly  saying  that  it  is.....
 (Interruptions)

 MR.  SPEAKER;  No_  interruption
 please.  Let  him  have  his  own  time  and
 you  will  have  your  own  time.  You

 JULY  4,  1980  Woman  at  Baghpat  464.0
 (Dis.)

 should  all  conduct  yourselves  as  hon.

 Members  of  this  House.  I  shall  give
 an  opportunity  and  you  can  have  your
 own  viewpoint.

 PROF.  MADHU  DANDAVATE;  ।

 made  a  reference  to  what  happened  in

 the  House.  It  hag  already  appeared
 in  the  newspapers  and  some  _  people
 had  been  making  an  allegation  that

 the  lady  happened  to  be  a  dacoit.  But

 my  position  is  that  if  she  happens
 to  be  a  dacoit,  even  then,  no  lady  in

 this  country  could  be  raped  by  a  police
 officer,  That  is  the  point  I  would

 like  10  make.  (Interruptions)

 MR.  SPEAKER:  He  hag  freedom  to

 say  that.  The  enquiry  will  reveal
 that.  You  conclude  now.

 PROF.  MADHU  DANDAVATE:  I

 won't  take  much  time,  I  am  quoting.

 MR.  SPEAKER:  You  are  not  tie

 only  speaker.

 PROF.  MADHU  DANDAVATE:  You

 are  the  Speaker.  I  am  not  the  Spea-
 ker.

 MR,  SPEAKER:  Not  in  that  sense.

 PROF.  MADHU  DANDAVATE:  Sir,
 in  the  end.  I  would  like  to  tell  you
 that  we  protest  against  the  atrocities
 that  had  taken  place  at  Baghpat  and

 elsewhere...

 Today  a  number  of  women’s  orga-
 nisations  irrespective  of  their  political
 affiliations—I  repeat  irrespective  of

 their  political  affiliations—have  orga-
 nised  a  dharna  outside  the  Parliament

 —of  course,  beyOnd  the  limits  of  Sec-
 tion  144,  They  have  organised  a

 dharna  to  draw  the  attention  of  the

 Parliament.  Outside  Parliament
 House  and  within  the  permissible
 limits  hundreds  of  women  have  gathe-
 red  and  they  represent  organisations
 with  varied  politica]  affiliations  and  no

 political  affiliations.  They  are:

 (I)  Mahila  Dakshata  Samiti

 (II)  National  Federation  of  Indian
 Women
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 (III)  Janwadi  Mahila  Samit;

 (IV)  Action  India

 (V)  Stree  Sangarsh

 (VI)  Manushi

 (VU)  Peoples  Union  for  Civil

 Liberties  and  Democratic  Rights

 (Delhi  State)

 (VIII)  Delhi  Council  of  Child

 Welfare

 While  concluding  I  shall  say  only
 one  thing.  Unfortunately,  when  this

 atrocity  took  place  many  of  us  were

 in  the  Parliament  House.  Sir,  I  con-

 sider  it  to  be  my  misfortune.  When

 this  atrocity  took  place  and  when  the

 lady  was  gtripped  naked,  I  would  have

 preferred  ta  remain  there  on  the  spot
 at  Bhagpat  to  defeng  the  honour  of  the

 lady  and  if  need  be  die  in  the  defence
 of  the  honour  of  the  lady  rather  than

 initiating  the  discussion  in  the  House.
 With  that  I  conclude,
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 लागू  दन  की  काशिश  की  ता  पुलिस  के  द्वारा
 उसकी  पिटार  की  ग्ही  ।  उसके  बाद  हम  लागों

 का  कछ  लागों  ने  बतलाया  (व्यवधान)
 SHRI  EDUARDO  FALEIRO  (Mor-

 mugao):  ।  am  on  a  point  of  order,
 Sir.  My  point  of  order  is  this,  I  am

 entitleg  to  make  a  point  of  order.

 The  hon,  Minister  has  said  in  this

 House  that  a  judicial  enquiry  has  been
 linstituted.  That  means  that  the

 matter  is  sub-judice,  concerning  cer-
 tain  aspects,  My  friend  is  going  on

 saying  things  like  “This  could  not  be

 done—they  shot  from  behind.  It  was

 broag  day-light.  Robbery  coulq  not
 be  committed.”  This  is  prejudicial
 to  the  judicial  enquiry.  You  will  be

 creating,  with  utmost  respect  ।  am

 submitting  Sir,  a  wrong  precedent,

 -  राम  निस  पासवान  -म  फिट्स  बता

 रहा  ह  जोक  सामने  आये  ह।  ये...  सारी

 बातों  अखबार  में  आ  चुकी  ह  ।
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 थी  रामविलास पासवान  :  हस  सदन  में

 रक्षा  मंत्रालय  क़ी  भी  गोपनीय  चीज  खोली

 जाती  है,  लेकिन  यह  कसे  मालूम  दा  है--

 किसी  सदस्य  से  पुछा  नही  जाता  है।  इस  लिए

 मुझे  जो  जानकारी  मिली  है,  वह  गलत  भी  हो

 सकती
 है,  इस  क्रो  गृह  मंत्री  जी  बतलावेंगे  |

 लेकिन  मैं  कहता  हुं  कि  भाप  ने  जुडिशियल

 एन्कवायरी  के  आदेश  दे  दिए  हैं  कौर  सी  ०

 झाई  ०  डी  ०  क़ी  रिपो  मरा  गई  है  धौर  सी  # झाई

 डी  ०ने  माना  हैकि  उस  के  साथ  जुल्म  किमी

 गया  है।  मेरा  माी  जी  से  अनुरोध  है  कि

 सी  ०  झाई  ५  डी  ०  क़ी  रिपो  पर  काम  कीजिए

 नीर  वहां  के  पुलिस  भ्रमणकारी  क़ो  सस्पेंड

 कीजिए।  वहां  के  एस  ०पी  ०क़ो  भी  जानकारी

 थी  अर उसका उस  का  भी  इस  में  इन्डायरक्ट  हाथ

 था  ।  एक  तरफ  एस  ०पी  ०  क़ी  प्रैस  कान्फ्रेन्स

 हो  रही  है  कौर  श्राप  कहते  हैं  कि  यह  जुडिशियल
 मेटर  है  ।  प्रम  यह  जुडिशियल  मैटर  है  तो

 बी  ०  एम  ०  प्यार  भाई
 ०  जी  ०

 यह  से  कहते  हैं

 कि  वह  डकैत था। था  ।  इस  लिए  मैं  श्राप  से  कहता

 हूं  कि  वहां  के  लोकल  पुलिस  अधिकारी  को

 सस्पेंड  RT,  एस ०  पी  ०  को  सस्वे

 कीजिए, प्रा  ०  जी  ०  क़ो  ट्रांसफर क़ी  जिए  प्रोर
 उन  लोगों  के  खिलाफ  रेप  का,  बलात्कार  का

 मुकदमा  चला  कर  जेल  में  बन्द  कीजिए,  तब

 श्राप  क़ी  इज्जत  बचेगी  भ्रौर  देश की  भी  इज़्ज़त

 बचेंगी  |

 इन  शब्दों  के  साथ  मै  अपनी  बात  को

 समाप्त  करता  हूं  ।

 SHRI  RAJESH  PILOT  (Bharatpur):
 Mr,  Speaker,  Sir,  before  =  put  the
 facts  of  the  incident  at  Baghpat,  before
 the  House  1  would  like  to  throw  chal-

 lenge  to  my  opposition  colleague  that
 wnat  I  speak  here  I  speak  with  my
 conscience  and  perfectly  the  truth,
 not  political  hint  in  this.  The  inci-
 dent  took  place  on  18th  at  12.20  hrs.

 This  is  mv  effort  of  four  days’  working
 at  Baghpat,  not  going  in  a  delegation,
 not  going  with  government’s  permis-
 sion.  ।  had  gone  to  the  common  peo-

 Ple  and  had  taken  their  point  of  view.
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 The  incident  took  place  at  12.20  hours
 in  an  Ambassador  Cay  with  the  mark.
 UPG  6005,  white  colour.  halted  at

 Baghpat  Chowk.  It  had  seven  per-
 sons  including  a  lady.  They  stopped
 the  car  and  asked  for  three  glasses
 from  a  khoncha  very  close  to  Baghpat
 Chowk.  There  were  bottles  of  whisky
 and  bear.  These  were  even  traced
 out  after  the  incident  and  the  broken

 bottles  are  still  lying  in  the  car.  When

 they  were  offered  the  glasses,  they
 took  two  glasses  of  wine,  quarrel
 broke  among  them,  This  ig  a  fact
 that  firing  started  among  them  and
 not  the  police.  When  the  firing
 started........  (Interruptions)  When
 the  firing  took  place,  two  rounds  were

 fired....(Interruption)  by  Ishwar

 Tyagi  (Interruptions)  in  the  two  rounds
 vf  firing,  two  persons  out  of  these  seven

 were  seen  running  towards  Tatri  and

 they  fled  away  from  there.  The

 moment  firing  took  place.  one  sepoy,
 who,  was  going  in  a  rickshaw  towards
 Police  station  was  stopped.  He  reco-
 gnised  Ishwar  Tyagi.  Ishwar  Tyagi  is
 a  famous  dacoit  of  that  area.  If  any-
 One  has  got  a  doubt,  I  have  the  list
 of  the  cases  registered  against  11:15
 name  in  different  police  stations.  You
 can  verify  them  It  1८  a  fact  that  he
 has  not  been  required  in  sales  tax  or

 income  tax  cases.

 He  is  required  in  murder  and  da-

 coity  cases.  When  the  firing  took
 place...  (Interruptions)

 MR.  SPEAKER:  Let  him  speak.
 Why  are  you  speaking?

 (Interruptions)

 SHRI  RAJESH  PILOT:  This  police
 chap  went  to  Ishwar  Tyagi  and
 askeq  him,  what  happened?  He
 shouted  back.  This  police  chap  went
 to  the  police  station,  brought  two
 ASIs  and  four  constables  with  him.
 They  reaehed  the  spot.  After  they
 talked  to  the  occupants  of  the  car
 the  police  men  recognised  that  they

 were  Ishwar  Tyagi  and  Surinder
 Singh.  Ishwar  Tyagi  is  also  wanted
 in  Bulland  Shahr  and  other
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 places  in  many  cases.  Then  the
 chaos  started,  After  that  these

 people  took  positions,  Firing  too:

 place.  In  this  firing  three  people
 were  killed.  ।  would  like  to  know
 from  these  peaple,  i¥  public  was

 not  co-operative  with  the  police  how

 could  these  four  Police  men  kill

 these  three  persong  and  none  of

 the  policemen  would  have  been
 killed.  This  is  the  public  which

 threw  stones  over  the  dacoitg  and

 made  the  dacoits  not  to  fire  correctly
 at  the  sepoys  and  none  of  thg  cons-
 tables  got  hurt  and  these  people  were

 killed  by  shots  fired  by  the  police.

 (Interruptions)

 After  the  firing  took  place,  when
 these  people  had  died,  this  lady  was

 seen  by  so  many  people.  She  was

 throwing  cartridges  from  the  car-

 She  had  ammunition  in  the  car.  She

 wad  seen.  giving  that  ammunition.

 There  was  firing.

 SHRI  HARIKESH  BAHADUR

 (Gorakhpur):  This  will  also  pre-

 judice  the  enquiry.

 SHRI  RAJESH  PILOT:  This  lady,
 as  per  the  information  divoreed  her

 husband  and  married  Ishwar  Tyagi
 Whether  it  is  correct  or  not,  it  ig  not

 known.  She  belongs  to  Shankar

 Putti  and  Rattan  Giri  which  is  very

 close  to  Bhagpat.  After  this  they

 took  care  of  this  lady  from  the  car

 and  I  was  told  this  lady  tried  to  hit

 from  the  car  with  whatsoever  was

 available.  The  police  chaps  got

 hurt.  Driver  Laru,  which  is  his  fake

 name;  is  known  by  different  names

 and  the  car  js  registered  in  a  different

 name,  insured  in  a  different  name.

 Thea  Driver’s  licende  ‘and  pheto-

 graph—name  is  different  and  photo-

 graph  is  of  a  different  person.  When

 the  police  caught  these  people,

 people  were  bringing  this  lady  and

 driver  to  the  police  station—from

 Bhagpat  chowk  upto  Dak  Khana.

 There  is  a  post  office  there.

 There  was  a  crowd.  of  2,000  people
 There  is  no  doubt  about  it.  People

 had  complained  that  the  crowd  teas-
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 ed  her.  People  had  torn  her  sari  and

 clothes.  There  is  a  chap  called
 Mehru.  He  is  a  shop  keeper  of  a  Pan

 shop.  He  threw  tehmad  on  her.  1

 ig  a  fact  that  her  clothés  were  torn.
 But  none  of  Baghpat  people  has  ass-

 erted  that  she  was  naked—complete-
 ly  naked.  I  have  checked  it  up.  No-

 body  hag  said  that  he  has  seen  with
 his  own  eyes.  She  was  taken  On  the
 road.  They  say  Clothes  were  torn

 from  all  parts  of  the  body  and  she
 was  in  a_  bad  condition.  Mehru
 threw  his  tehmad  on  her.  With  torn
 clothes  she  was  taken  to  the  police
 Station.  ।  would  like  to  ask  a

 question  from  these  friends,  is  there

 any  possibility  to  rape  a  woman  when
 there  is  a  crowd  of  2,500  people?  I
 want  yet  to  see  such  persons in  India
 who  can  rape  a  woman  when  2,500
 people  have  gathered  in  the  police
 Station,  when  2,500  people  are  wait-

 ing  outside?  Which  policeman  can

 rape  a  woman  ४  these  circum-
 stances?  Has  anybody  got  the  guts
 to  rape  a  woman,  the  rape  which

 they  say?  It  is  not  proved.  In  her
 statement  which  she  has  “given  to
 the  poilce...  (Interruptions).

 It  is  a  damage  in  her  private  parts.
 not  rape.

 She  has  put  an  application  claim-

 ing  that  she  has  been  raped  by.

 PROF.  MADHU  DANDAVATE:

 Lady  Dr.  has  examined  her.

 Unterruptions)

 MR.  SPEAKER:  Truth  cannot  be
 concealed.

 SHRI  RAJESH  PILOT:  It  has

 been  claimed  that  she  has  been

 raped  by  nine  persons.  They  have

 given  the  names.  They  have  given  the

 Sequence  how  She  has  been  raped.
 ।  fail  to  understand  this  story  that
 a  woman  who,  after  even  nine  people

 raped  her,  will  know  who  has

 raped  her.  At  feast  seventh  or

 eighth  time,  she  would  have  known

 who  has  come  and  who  has_  gone.
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 She  has  given  the  names  saying  that
 he  raped  me  first,  he  raped  me
 second  and  so  on.  It  is  all  buill-up
 story.  After  that,  she  was  handed

 over  to  the  police  ang  she  was  taken

 to  a  doctor.  She  was  sent  to  Meerut.
 S.H.O.  Gaur  of  Meerut  reached  the

 spot  ai'ter  all  this  had  happened,
 She  was  handed  over  to  police  cus-

 tody  at  Meerut.  J]  want  a  few  clari-
 fications  about  the  points  which  our

 colleagues  have  made.  Firstly,  if  she
 is  from  qa  respectable  family,  why
 yet  there  is  no  bail  application  from

 any  of  her  family  members  or  any  of
 her  relations  going  to  the  police

 station,  giving  some  statement  or

 going  to  some  Government  authority?
 Only  political  parties  are  doing

 everything.  Mr.  Raj  Narain  reachea
 Meerut  and  it  has  been  told  to  us
 that  he  made  a  trunk  call  trom
 Delhi  to  the  CMO,  Meerut  that  this

 thing  should  be  looked  after.  He  is

 camping  in  Baghpat.  They  say,  they

 are  not  giving  it  a  political  colour.

 They  were  supposeg  to  hold  a  rally
 today  and  this  is  what  their  poster
 reads:

 ॥  ''चौधरी चरण  सिंह  की  सिंहनी  आवाज।

 चौधरी  चरण  सिसंह  की  सिंहनी  आवाज  सुनने

 बागपत  चला  4  तारीख  का,  चाधरी  चरण

 निसह  अत्याचारों के  बार  मं  बालेने।

 ।  want  to  know  from  Chaudhury
 Charan  Singh,  the  same  type  of  rape
 took  place  in  Baraut  in  1978  when
 Shri  Ram  Naresh  Yadav  was.  Chief
 Minister.  A  Muslim,  lady  Nizamuddin

 was  raped.  What  had  happeneq  to

 that?  Nothing  happened.

 SHRI  ARIF  MOHAMMAD
 KHAN  (Kanpur):  I  had  raised  the

 matter  in  the  Assembly  at  that  time.
 (Interruptions)  .

 SHRI  RAJESH  PILOT:  ।  shal

 leave  it  there.

 As  I  was  saying,  ४  her  family

 members  are  there,  why  did  not  they

 go  in  for  her  bail?  Why  only  the
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 people  in  Baghpat  and_asked  ‘them,

 “What  ig  your  orinion  about
 this

 case?”,  they  said,  “Sir,  these  people
 are  dacogits.  ey  ate  known  in

 that  area.  I  have  collected  informa-
 tion  from  various  police  stations

 where  they  were  required.  Either  I

 will  prove  that  they  were  dacoits  or

 they  should  prove  that  they  are

 gentlemen.  The  moment  it  is  prov-

 ed,  the  story  changes.  (Interrup-

 trons).

 अध्यक्ष  महोदय  -ेप  att  डेकायट्स

 दो  HACE-MACET  बातें  है  |

 (Interruptions)

 SHRI  CHARAN  SINGH  (Bhag-
 pat):  They  are  pressing  the  point  of
 dacoits  in  justification  of  their

 killing.  That  is  the  point.  Other-

 Wise,  what  relevance  is  there  whether

 they  were  dacoits  or  good  people?

 (Interruptions)

 SHRI  RAJESH  PILOT:  I  have  got
 to  tell  the  facts,  If  they  were  gentle-
 men,  there  would  not  have  been
 chaos.  If  I  trave]  with  a  lady,  if

 somebody  is  harassing,  I  wil]  keep
 quiet  and  pass  the  time.  But  they
 were  dacoits.  They  are  described  in
 the  Gazette  of  U.P.  as  dacoits,  I

 want  to  know,  if  a  lady  travels  with
 such  a  notorious  group,  maybe  his
 Wife  or  somebody  else,  tel]  me,  what

 public  opinion  can  be  formed  among
 the  people  who  have  gathered  there?
 When  the  firing  is  taking  place,  the

 lady  is  supplying  bullets  to  them.
 How  can  the  people  have  respect  for
 that  lady?  You  can  quote  Inter-
 national  Women’s  Year  or  anything.
 If  she  ig  a  lady,  she  should  behave
 like  a  lady.
 Not  that  when  she  is  थ  lady,  she  be-
 1071  LS—16,

 haves  like  a  dacoit  and  give  mercy

 to  Putlibsi,  a  ddesit  “My  pain  <  -

 that  they  are  giving  it  a  political

 colour.  ‘They  ere  ali  changing  inte  a-

 pojitieal  ।  -  ate  making  |

 न  ‘oti  6th  again.  They  have  ppst-.

 थक  १116 छत
 réily  saying  thet  i¢  wil

 -  hel@  on  6th.  ‘If  they  are  mot  giving.
 it  a  political  colour,  tet  the  action  be

 taken  after  the  matter  hag  been  dis-

 cussed  in  the  Parliament.  Why  should

 they  hold  raily  before  that?  When

 Choudhary  Charan  Singh  was  going
 to  Baghpat,  why  did  he  cancel  it?

 There  is  a  complete  political  layout
 of  this.  The  only  thing  is  that  they

 arg  feeling  that  they  have  lost  in  the

 western  sector  of  UP  ang  nothing
 else.  They  want  to  make  use  of  the
 situation.

 We  are  a  responsible  people  elect-
 ed  from  different  constituencies.  If
 we  do  not  give  proper  rights  to  the

 administration,  particularly  the  Police
 which  has  to  control  the  whole  nation

 and  harass  the  Poilce  on  such  occas-

 ions,  what  can  you  expect  in  future

 from  the  police  administration?  We
 have  to  control  the  country’g  discip-
 line’  If  we  do  not  give  police  right
 place  and  right  direction  and  harass

 them,  Police  will  have  no  meaning  for
 themselves.

 I  would  request  you  to  inform  the

 political  parties  that  till  such  time
 the  judicial  inquiry  is  not  over,  no

 polfical  meeting  or  rally  should  be
 held.

 (Interruptions)

 Let  the  truth  come  out.  If  somebody
 is  foung  guilty,  We  will  be  with  you
 to  get  him  punished.  We  are  also
 citizens  of  this  nation.  We  want  this

 country  to  come  up  in  a_  correct

 fashion  and  not  according  to  the  poli-
 tical  requirement  or  political  needs.

 SHRI  R.  L.  BHATIA  (Amritsar):
 Mr.  Speaker,  Sir,  Mr,  Madhu  Danda-
 vate  spoke  in  the  House  as  if  a  social
 reformer  was  speaking  but  truth
 came  out  when  he  said  that  when  the
 Home  Minister  went  to  Baghpat.  it
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 ‘was  a  stage-managed  show.  If  at  all,

 ।  wae  a  stage-managed  ghow,  it  was

 by  your  friends  sitting  on  your  right,
 who  arranged  a  rally,  who  shouted
 and  did  not  allow  them  to  hold  the

 enquiry  there  properly.

 Secondly,  he  also  mentioned  when

 my  friend  said  that  the  lady  was  also
 a  dacoit,  that  it  is  not  an  established
 fact.  Is  it  an  established  fact  that
 the  rape  took  place?  When  the
 matter  ig  referred  to  the  judicial
 inquiry,  let  the  facts  come  out  and
 then  we  can  talk  about  establish  facts.

 Mr.  Paswan  said  that  no  political
 touch  should  be  given  to  such  a
 serious  thing.  May  I  ask  him  through
 you:  is  it,  not  a  fact  that  Mr.  Jagat
 Singh,  who  was  a  defeateq  MLA  in
 the  Assembly  elections,  was  staging  a
 demonstration?  He  entered  our  room
 where  we  were  holding  an  enquiry.
 I  must  tel]  him  because  I  was  also
 there  with  the  Home  Minister,  that
 he  did  not  let  the  work  take  place.
 Is  it  not  a  political  thing?  What  you
 are  saying  here  ig  that  no  political
 touch  should  be  given  and  your  re-
 presentatives  were  trying  to  stop  the
 enquiry.

 at  रामविलास  पासबान :  रेप  होग।  तो  बोलेगे
 भी  नहीं  क्या  ?

 SHRI  R.  L.  BHATIA:  Let  it  be
 established.  If  it  is  eStablished,  we
 will  be  one  ‘with  you,  You  are  not
 above  law.  No  judicial  enquiry  has
 been  entrusted  to  you,

 We  went  wilh  the  Home  Minister
 on  the  Ist  to  Baghpat.  Over  theré
 Many  people  came  4०  see  us.  The
 enquiry  started.  There  were  two
 versions  that  came  to  us.  One  was
 that  some  people  came  in  a  car  in
 the  chowk  police  arrived,  firing  took
 Place  and  the  lady  was  removed  to
 the  thana  while  she  was  naked.  The
 other  version  was  that  those  people
 who  were  drinking  in  the  chowk

 JULY  4,  ”  Woman  at  Baghpat  -
 (Die.  le

 uarrelled  among  themselves.  Some-

 Ge  in  that  area  reported  to  the  police
 that  those  people  had  fire  arms  with

 them  and  the  quarrel  might  not  turn

 into  a  serious  thing.  When  the

 police  arrived,  these  people  tried  to
 run  away.  Police  opened  fire  and
 those  people  also  replied  by  ‘firing
 on  the  police.  Ultimately  ,—three
 people  killed  and  two  ran  away.  This
 lady  remained  in  the  car.  (Interrup-
 tions) I  am  just  telling  the  facts
 before  the  House.  I  am  not  passing
 any  judgement  like  Mr.  Dandavate
 or  Mr,  Paswan.  I  am  simply  placing
 the  facts  before  the  House  so  that
 the  hon.  Members  may  be  able  to
 reach  a  conclusion.  I  am  not  passing
 any  judgment.

 So,  the  lady  was  being  removed
 from  the  car.  She  was  sitting  in  the
 car.  The  police  were  trying  to  push
 her  out  and  she  was  holding  on  to  the
 car.  In  that  scuffle  her  clothes  were
 torn.  It  is  a  fact.  There  is  no  deny-
 ing  this  fact.  Then  the  lady  was
 taken  to  poljce  chowki,  Then,  when
 the  people  from  both  the  groups  came
 to  see  Us  we  enquired  from  them:
 “Were  any  of  you  present  when  all
 these  things  took  place?”  They  _  said:
 “No,  we  reached  1966.  When  we
 heard,  we  reacheg  there.”  There  is
 no  eye-witness  who  came  forward  10
 Sive  the  evidence.  There  were  two
 gentlemen  who  incidentally  came  to
 the  tovm  and  they  came  and  swore
 before  us  and  दाते  that  those  people
 Were  really  drunk.  It  is  a  fact  that
 the  lady  was  not  going  with  the
 police.  She  was  trying  to  stop  and
 While  they  were  trying  to  snatch  her, her  blouse  was  torn.  Then  all  those
 2  to  3  thousand  people  followed  the
 lady  and  the  police  to  the  police  sta-
 tion.  Then,  when  those  2  to  3  thou-
 sand  people  were  also  present  out-
 sidc,  how  is  it  that  a  lady  could  be
 raped  in  a  thana  and  at  a  time  when
 it  wag  just  1  o’clock  in  the  day,  at
 moon?  How  she  could  be  raped  at
 that  time?

 Then,  Sir,  Mr,  Raj  Narain  also  came
 there.  He  said:  “I  also  want  to  tell
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 you  What  happened.”  The  Home
 Minister  was  very  nice,  he  offered  him
 a  chair,  he  offered  him  q  glass  of  water
 and  heard  what  he  wanted  to  say
 very  patiently.  Then,  Mr.  R,  K.  Garg,
 Supreme  Court  lawyer,  also  came,  He

 ig  @  friend  of  mine,  he  belongs  ta  the
 Communist  Party,  as  my  friends  here
 will  bear  me  out,  he  took  the  trouble

 of  going  to  Baghpat on  the  day  when
 the  Home  Minister  went  and  there
 were  no  lawyers  from  outside,  there
 were  -०  local  lawyerg  with  him  and
 he  wanted  that  he  should  be  heard.
 We  very  quietly  asked  him  to  sit  down
 and  we  heard  what  he  wanted  to  say.
 He  wag  pleading  the  case  like  this,  as
 Prof.  Madhu  Dandavate  was  doing,
 like  a  lawyer.  When  we  asked  ‘Were

 you  present  when  the  incident  took

 place?  Are  you  an  eye-witness?’,  he
 could  not  satisfy  us,

 May  I  tell  you  what  the  facts  are?
 The  facts  are..,,

 SHRIMATI  GEETA  MUKHERJEE

 (Panskura):  Did  you  see  that?

 SHRI  R.  L.  BHATIA:  I  don’t  say
 that.  I  gm  just  telling  you  what  the

 witnesSeg  said  before  us.  I  don’t  pass
 any  remarks.

 What  happened  was  that  that  area

 ig  a  citadel  of  Chaudhuri  Charan

 Singh  Ji,  our  honourable  friend.  In

 the  Jast  election  he  lost  it.  So,  they

 were  all  anti-police,  they  were  against
 a  particular  man,  Mr.  Gaur,  who  is

 SHO.  because  he  was  courageous

 enough  to  let  the  Harijang  gq  to  the

 poling  booth  and  vote  for  the  first
 time.  (Interruptions).  Ch.  Charan

 Singhji  never  let  the  Harijans  vote

 because  Harijans  are  pro-Congress.
 So,  Mr.  Gaur  was  responsible  for

 casting  of  votes  by  the  Harijans.  So,

 they  are  all  against  Mr.  Gaur,  ‘[n-

 cidentally,  Mr.  Gaur  was  not  there
 when  this  incident  took  place,  but

 they  were  saying  ‘Gaur,  Gaur,  Gaur’.
 Even  Mr.  Jagat  Singh,  the  candidate
 of  the  Lok  Dal  said:  “If  you  remove

 thig  man,  Gaur,  the  situation  will  be
 defused.”  He  came  out  openly  to  say
 that  this  man  was  the  trouble-maker,
 and  that  if  he  removed,  the  situation

 wauld  become  all  right.  But  thig  man
 was  not  there.

 I  agree  with  Prof.  Dandavate  and
 other  friends  that  we  are  discussing
 @  very  serioug  matter.  But  the  ques-
 tion  is  that  an  incident  took  place,  we
 are  all  very  much  concerned  about  it,
 we  want  that  the  truth  should  come
 out,  we  want  that  something  should
 be  done  sq  that  in  future  such  in-
 cidents  do  not  take  place.  But  before
 we  do  anything,  there  are  certain
 questions  that  must  be  answered.

 Firstly,  what  was  the  provocation
 for  the  dacoits  to  start  firing?  Second.
 ly,  what  made  the  police  kill  three

 people,  why  did  they  have  encounter?
 Every  day  they  move  in  the  streets,
 they  do  not  kill  people  like  this.
 There  must  have  been  something.  That

 something  we  want  to  find  out,  (In.
 terruptions).  If  they  are  really  guilty,
 We  will  be  one  with  you,  I  assure  you
 that  we  will  see  that  they  are  punish-
 ed,  and  our  Home  Minister  has  already
 made  8  statement  about  jt.  You
 should  be  satisfied  with  it.

 Thirdly,  was  Mr.  Gaur,  who  is  the

 target,  present  on  {nat  day  on  duty
 when  this  incident  took  place?
 Fourthly,  it  ig  said  that  the  woman
 Was  pregnant  and  that  abortion  took

 took  place  because  of  the  beating  of

 the  police.  This  is  a  very  serious

 matter.  This  must  be  enquired  into
 whether  actually  abortion  took  place.

 Fifthly,  it  should  be  enquired  into

 whether  rape  took  place  in  the  police
 station,  whether  it  is  possible  when

 there  were  3,000  people  present.  Let

 the  judicial  enquiry  look  into  this  and

 let  their  judgment  come  before  us,

 My  appeal  to  my  hon.  friends  on  the

 other  side  is  this.  This  is  a  very

 serious  matter.  We  are  all  one  in

 desiring  to  punish  the  people  wha  are

 responsible  for  it,  but  let  us  create

 the  conditions,  let  us  create  a  situa-

 tion,  in  which  the  culprits  may  be

 found,  those  who  are  responsible  can

 be  identified.  You  are  not  concerned
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 with  Maya  Tyagi  or  others,  you  waht
 to  make  a  political  gain  out  of  it.  That

 18किक  you  abe  having  rallies,  taking
 advantage  o¢  the  situation.  Yoy  want
 to  see  that  zhe  responsibility  is  fixed
 on  the  Government.  But  may  I  request
 most  humbly...

 MR.  SPEAKER:  Please  wind  up
 now.  के

 SHRI  8.  L.  BHATIA:  ...  that  we

 shoulg  await  the  result  of  the  enquiry.
 We  will  then  debate  and  deliberate
 and  certainly  punish  those  who  are

 responsible.

 Has  any  Home  Minister  in  a  situa-
 tion  like  this  ever  gone  pergonally
 to  study  it?  It  is  goodness  on  the

 part  of  Giani  Zail  Singh,  and  you  are

 taking  advantage  of  that.  He  went

 there  like  a  perfect  democrat  in  order
 to  satisfy  your  demands  that  he  should
 go  and  report.

 So,  a  judicial  enquiry  has  been
 ordered.  The  officers  have  been
 transferred  as  you  wanted.  Now  let

 the  trut'a  come  out,  let  us  await  the

 report.

 MR,  SPEAKER:  Five  minutes  to

 Mrs.  Geeta  Mukherjee.

 SHRIMATI  GEETA  MUKHERJEE

 (Panskura):  [  Wag  the  person  who

 went  there  first  on  the  2ist.  I  have
 also  seen  the  woman.

 MR.  SPEAKER:  You  can  conclude

 in  five  minutes,  I  know.

 SHRIMATI  GEETA  MUKHERJEE:
 I  would  entreat  you  to  give  me  a  little

 more  time.

 MR,  SPEAKER:  No,  nothing  more.

 SHRIMATI  GEETA  MUKHERJEE:
 First  of  all,  the  Home  Minister’s  state-
 ment  has  referred  to  the  fact  that  a

 very  shameful  thing  happened  in

 Baghpat.  What  was  it?  Something
 must  have  happeneg  which  is  called

 shameful.

 -  4,  2080,  थी. ६...)  -  -  -
 (Diz.)

 ME.  SPEAKER?  -  ।  हिरे  101,
 You  maks  a  new  poitt.

 SHREMAT  GERPA  MUKHERJEE:
 I  went  there  before  anybe  ८  ।
 Was  -the.  frst  woman  MP’  to’  the

 place  of  the  21st  11887.  You  know  I

 gave  a  callihg  attentioh,  but  due  to
 the  uriféitunate  death  of  Shri  Sanjay
 Gandhi  it  was  put  off.  That  is  why
 ।  am  eritreating  you  to  give  me  a
 little  more  time.  I  have  also  seen  the
 woman.  Qn  that  day,  on  the  21,
 when  I  went  there,  I  not  only  examin-
 ed  the  local  people,  but  I  went  to  the

 police  station  also  to  take  their  version.
 So  you  cannot  say  that  =  was  pre-
 judiced  against  this  or  that.  Some-

 thing  very  shameful  hag  taken  place
 and  now  the  question  is,  who  is  res-

 ponsible  for  it  and  what  is  to  be  dane
 about  it?  Tat  is  the  primary  ques-
 tion  that  I  am  posing  at  the  moment.
 Before  I  went  to  the  police  station,

 many  members  of  the  public  told  me

 about  this  incident,  which  hag  been

 described  by  Prof,  Madhu  Dandavate

 and  I  am  not  going  to  repeat  them.

 This  woman  was  stripped,  she  was

 bleeding,  she  was  beaten  and  taken

 to  the  police  station.  I  asked  Mr.

 Singh,  a  sub-Inspector  of  Baglapat
 Police  station,  whether  such  things
 took  place.
 like  that  has  taken  place’,  He  said:
 ‘it  wag  the  members  of  the  public
 who  did  it”.  Even  then  he  did  not

 say  that  these  things  did  not  take

 place.  Now,  wny  shoul@  the  mem-
 bers  of  the  public  do  thig  thing?  Three

 people  accompanying  this  particular
 lady  were  killed  in  the  police  firing

 on  that  spot.  In  our  country,  has  any-

 body  ever  seen  such  a  thing  where

 when  some  persons  have  been  shot

 dead  by  police  and  the  dead  bodies  are

 still  lying,  the  public  taking  the  side

 of  the  police,  and  stripping  a  lady  and

 doing  all  such  kinds  of  things?

 Secondly  1  asked  him:  “If  you  say  that  -

 the  public  did  it,  how  is  it  that  you,

 having  the  superiar  fire  power  of

 killing  three  persons,  did  not  arrest

 the  accomplice  of  the  so-called

 dacoits,  who  was  alleged  to  have  ऑਂ

 He  did  not  say  ‘nothing~
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 plied  ammunitions  te  them?”  You  will

 be  Surprised  to  know  the  answer  he

 gave.  He  said:  “Oh!  you  are  sorry
 that  I  wag  not  shot  dead.”  He  could
 not  say,  why  she  could  not  be  arrest-
 ed.  He  wag  saying:  “When  we  were

 running  helter-skelter,  how  can  we

 arrest  her?  Who  was  thinking  of  all
 that?”  Is  this  the  attitude  of  the  cus-

 todian  of  law  and  order  in  a  place
 where  such  a  shameful  incideny  has
 taken  place?  While  talking  about  the

 incident,  the  Home  Minister  himself

 says  that  our  heads  are  hung  in  shame,
 I  asked  the  S.I.:  “You  say  that  they

 fired.  Then,  those  bullets  must  be

 somewhere.  Did  it  not  hit,  if  not  the

 police  or  the  members  of  the  public,
 any  building,  tree,  shop  or  any  other

 spot?  Did  you  find  the  bullets?”  He
 sail:  “We  did  not  have  time  to  find
 all  that.  We  were  running  helter-

 skelter,  very  much  overwhelmed,  In

 such  a  situation,  how  can  we  do  it?”

 Lock  at  the  attitude  of  this  S.I.,  Mr.

 Singn,  with  whom  I  wag  talking.  He
 did  not  at  all  feel  that  something
 should  have  been  done  for  protecting
 this  woman.  He  diq  not  think  it

 necessary  to  answer  a  responsible  MP,
 who  is  not  a  part  of  the  alleged

 politicking.  if  there  js  any,  who  js  not

 anv  one  of  the  principal  political

 parties  who  are  in  dispute  there,  who

 went  with  a  women’s  delegation.  This

 was  the  answer  he  gave  If  today
 certain  women’s  organisationg  and

 social  organisations  are  demanding

 that  these  police  officials  should  be

 removed,  suspended  and  arrested,  as

 otherwise  there  cannot  be  any  im-

 partial  enquiry,  is  it  all  wrong?  Is

 it  not  a  right  apprehension  that  the

 enquiry  will  not  be  conducted  really

 in  a  proper  way  if  these  people  are

 not  given  some  punishment?  After

 all,  suspension  15  not  a  punishment.  I

 am  not  going  to  repeat  what  all  Prof.

 Madhu  pandavate  had  said.

 I  am  coming  to  another  question.

 That  ig  about  the  enquiry,  its  terms

 of  reference,  etc.  Nothing  has  been

 said  about  the  duration  of  the  enquiry.

 ग  will  request  that  this
 jwiicial

 enquiry,  to  be  somewhat  convincing,

 should  be  done  under  the  Commis-

 (Dis.)

 siong  of  Inquiry  Act.  1952.  But  since
 it  is  a  single  incident  and  very  few
 people  are  involved,  that  can  takd
 Place  very  quickly.  I  think,  a  stipu-
 jation  of  time  should  be  made  so  that
 this  House  can  again  hear  and  find  out
 what  actually  fappened  to  the  culprits
 who  put  this  woman  to,  horrible  dis-
 honour,  rape,  etc.  inside  the  police
 station.  Things  inside  the  police
 station  can  be  investigated.  But  one
 fact  need  not  be  investigated  and  that
 is  how  she  was  horribly  treated  before
 the  public  eye.  The  police  people

 were  responsible  for  it,  either  directly
 or  indirectly,  in  my  opinion  directly.

 As  you  are  not  giving  me  enough
 time,  [  want  to  tell  you  only  this
 much.  I  went  to  the  place  of  this
 girl’s  father  jn  the  dead  of  night,  on
 the  same  night.  I  askeq  her  father,
 “Do  you  have  a  daughter  like  that?”
 He  said:  “Yes.”  ।  asked,  “What  is
 the  name  of  her  nusband?”.  He  said,
 “Shri  Ishwar  Dayal  Tyagi.”  1  asked
 him,  “Wag  there  divorce?”.  He  re-
 plied,  “No.”  The  police  people  told
 me  that  she  was  the  mistress.  So,  I
 asked  her  father:  “Is  she  the  mis-
 tress?”,  He  answered,  “No,  never.  He
 ig  my  son-in-law.”  I  asked  all  this
 from  her  fatner  on  that  very  night.
 As  for  the  friends  who  said  that  none

 of  the  members  of  their  family  came,
 this  is  not  true.  I  was  waiting  till  his
 brother  returned  from  Meerut  after
 taking  her  out  of  the  hosnital.  The
 advocate  who  bailed  her  out  igs  also
 an  inhabitant  of  fer  own  village.  He
 went  to  Meerut  with  thig  girl.

 Lastly,  I  would  only  say  that  much
 is  being  talked  about  paliticking.  But
 all  this  would  not  have  happened  at
 all  if,  after  this  shameful  incident  was

 reported  in  the  Press  it  had  been  taken
 serious  note  of  by  the  Government.
 If  I  having  no  car,  nothing  of  the  sort,
 could  rush  to  Baghpat  on  the  21st

 itself,  how  could  not  the  Home  Min-
 ister  and  the  present  Government  take

 cognizance  of  this  very  serious  inci-
 dent,  immediately  suspend  those  police
 officers  who  were  responsible  at  least
 for  serious  dereliction  of  their  duty?
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 Then,  nobody  coulg  do  any  politick-

 ing.  क  a  politicking  is  there,  it  is

 because  of  the  blatant  defence  of  the

 police  and  of  the  horrible  thing  done

 to  a  woman.  I  entreat  and  jmplore

 the  members  of  the  ruling  party  not

 to  be  the  advocates  of  police  atrocities

 after  thig  serious  incident  and  not  to

 be  the  advocates  of  dishonour  of

 women.  The  women’s  organisations

 who  have  sent  a  rakhi  to  you  for

 defending  the  honour  of  women  should

 be  accepted  by  you  even  at  the  last

 moment  and  I  appeal  to  you  that  you

 cease  to  be  the  advocates  of  police

 atrocities.

 थो  भ्रारिफ  मोहम्मद  ।ां  (कानपुर)  :

 अध्यक्ष  महोदय,  जो  कुछ  सदन  में  सुना  है  कौर

 जो  कुछ  भ्रखबारों में में  आ  रहा  है,  मेरी  समझ

 में  नहीं  आ  रहा  है  कि  इस  बारे  में  किस  प्रकार
 अपनी  भावना  व्यक्त  करूं?  |  (व्यवधान)

 .  श्राप  मूझे  मेहरबानी  करके

 बोलने
 दें

 ।
 मगर  यह  घटना  सच्ची  है  तो

 इसकी  जितनी  भर्त्सना  क़ी  जाए,  जितनी

 निन्दा  की  जाय  कम  है  ate  हमारे  विपक्ष  के

 सहयोगियों  ने  जो  एक  तस्वीर  बनाने  की  कोशिश

 क़ी  है  कि  महिलाग्रों  के  सम्मान  क़ो  बचाने  की

 जिम्मेदारी  उनकी  है  ait  जैसे  हम  यहां  पर

 बेठे
 हुए  लोग.  .  (व्यवधान)  .  देखिए,

 मुझे  बोलने  दें।  कोई  हम  बलात्कार  के  हक  में

 हैं  या  मगर  पुलिस  ने  ऐसा  काम  किया  है  तो

 हम  पुलिस का
 पक्ष

 ले  रहे  हैं,  पहिले तो  मैं  इस
 धारणा

 को  यह  कहना  चाहता  हं  कि  यह  धारणा

 गलत  है,  राजनीति  से  प्रेरित  है  अगर  यह

 धारणा  बनाने  क़ी
 व

 कोशिश  करते  हैं।  इस  देश
 की  जनता

 ने  जिस  में  बड़ी  तादाद में  महिलाएं

 हैं,  हमारी नेता  महिला  हैं,  हमारे ऊपर  विश्वास

 व्यक्त  किया,  जानमाल,  सम्मान क़ी  हिफाजत
 करने  क़ी  जिम्मेदारी  हमें  सौंपी

 ।
 हमारी

 जिम्मेदारी  है  झोर  हम  अपनी  जिम्मेदारी  को
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 निभाएंगे  ।  जैसे  मैंने  पहले  ही  कहा  भ्रमर  इस

 तरह  की  घटना  हुई  है  तो  उस  की  जितनी  भी

 भत्स॑ना हो कम है । हो  कम  है।  लेकिन एक  बात  है,  मे

 बड़ा  एक  अजीब  खयाल  जाता  है  कि  महिला

 के  प्रति  सम्मान  क्या  उन  सीटों  पर  जाने  के

 बाद  जागत  होता  है  ?  महिला  के  सम्मान

 का  प्रश्न  है  तो  महिला  क़ो  श्रपमानित  चाहे

 काश्मीर में  किया  जाय,  चाहे  केरल  में  किया

 जाय,  चाहे  बागपत  ,  बड़ौत  में  किया  जाय,

 चाहे  लखनऊ  कानपुर  में  किया  जाय,  श्रगर

 श्रपमान  कौर  सम्मान  का  मामला  है  तो  वह

 चाहे  जहां  हों,  हम  चाहे  जिस  जगह  पर  बैंठ

 हों,  उसके  प्रति  हमें  बराबर  चिन्तित  होना

 चाहिए।  मैं  उस  घटना  को  भूल  नहीं  पाता

 हं,  तीन  महीने  हुए  थे  उत्तर  प्रदेश क़ी  सरकार

 को,  चौधरी  साहब  के  चहेते  श्री  राम  नरेश  यादव

 वहां  के  मख्य  मंत्री  थे,  उस  सरकार  में  मैं  भी

 था  उपमंत्री,  शायद  पूरे  भारत  में  सबसे  कम

 उम  का  मंत्री  था--मूझे  आज  भी  याद  दै

 लखनऊ  के  पुराने  इलाके  क़ो  ऐसा  बना  दिया

 गया  था  पुलिस  क़ी  गोलियां  से--पहले  तो

 खास  तौर  से  राजस्थान  से  इम्पोर्ट  करके  श्री

 लालसिंह  वर्मा  को  श्राई०जी ०  बनाया  गया,

 उन्होंने  मुझ  से  थाने  में  का.  कि  मैं  आपको

 वहां  जाने  के  लिए  मश्विरा  नहीं  दं  गा  लेकिन  मेरी

 गाड़ी  पर  झंडा  लगा  हुआ  था  इसलिए  रोक

 भी  नहीं सकते  थे  ।  मैंने  कहा  जाऊंगा ।  मैं

 8  बजे उस  इलाक़े  में  पहुंचा  ।
 शायद  मैं

 धकेल।  आदमी था,  उस  मौक़े  पर  जब  गोलियां

 चल  रही  थीं  मैं  उस  जगह  पर  पहुंच  गया  ।

 तो  जब  मैं  एक  फलांग  निकल  गया  था  तब  भाई
 ०

 जी०
 ने  पीछे से  एक  ट्रक  पी  ०ए  ०सी  ०

 भेजी  थी  ।

 आप  यकीन  मानिये,  मेरी  आंखों का  देखा  हुसना

 है,  सुना  gar  नहीं  है,  मेरी  गाड़ी  क़ो  देखकर

 पुलिस  वाले  छतों  से  ऐसे  कु.द  रहे  थे  जेसे
 कि

 मालिक  मकान  को  देख  कर  चोर  भागते  हैं
 ।

 मैं  मंत्रिमंडल में  था,  सरकार का  हिस्सा  था,

 मैं  ने  सब  कुछ  जाकर  सदन  में  बताया  ।  अगले

 दिन  मैं  कानपुर  पहुंचा  ।  /  व्यवधान) यह  चर्चा

 केवल  माया  त्यागी  की  नहीं  है--हमें  प्री  हम-
 द  1  है  नगर  उनके  साथ  ऐसे  हुमा--लेकिन
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 यह  चर्चा  है  महिलाओं  के  सम्मान  atc

 अपमान  की,  चर्चा  किसी  व्यक्ति  विशेष  की

 नहीं anc’  हम  यही  जानते  हैं  ,  हमें  इस  देश  में

 बताया  गगा  है,  हमारी  यह  सभ्यता  है  कि

 कन्या  Wie  गया--इनकी  इज्जत  अगर  न

 हो  तो  सब  बाद  हो  जात  है।  इसलिए  यहां

 पर  महिला के  श्रीमान  कौर  सम्मान  का  मामला

 है।  (व्यवधान)  कानपुर  में  मुझ  से  कहा  गया
 कि  इस  मकान  में  जरा  चले  जाइए  ।  श्री

 श्रब्दुल्ना  बुखारी,  जोकि  राज  हमारे  विरोधी

 हैं  प्रौढ़  हरिकेश  जी  क़े  मित्र  हैं,  वे  भी  हमारे

 साथ  थे,  हरिकेश  जी  उनसे  मालूम  कर  सकते

 हैं  (व्यवधान)  मैं  हरि कैश जी  पर  कोई  आरोप

 नहीं  लगा  रहा हैं,  कह  रहा हैं  मालूम  कर

 लीजिए ।  मैं  उस  घर  के  छन्द
 र

 पहुंचा  ।  उसमें

 पीन  औरतें  थीं--दादी,  बेटी  whe  बह  ।

 (ब्यववधात )  जी  हां,  मैं  मिनिस्ट्री  में  था  कौर

 तीन  महीने  के  बाद  छोड़  दिया  था  मैं  यह

 बताना  चाहता  था  कि  कफ्यूं  एक  घंटे
 के  लिए

 खुला  ताकि  लोग  आटे  दाल  का  इन्तजाम

 कर  सकें  लेकिन  45  मिनट में  फिर  लगा

 दिया  गया,  लो  अपने  घरों  क़ो  लौट  भीਂ  नहीं

 सके  ।  तो  जिस  घर  में  मैं  गया  वहां  औरतों

 ने  दुपट्टे  नहीं  हटाए  कौर  इस  तरह  से  रोई

 कि  मैं  ग्राहको क्या  बताऊं।  कर्फ्यू लगने  के  बाद
 ।  सिपाही  घर  के  इन्दर  आराए  प्रौर  वह  लड़की

 जिसकी  8  दिन  के  बाद  शादी  होने  वाली  थी,

 उसके  साथ  उन्होंने  जो  कुछ  किया,  उसके

 साथ  बेइज्जती  क़ी  कौर  उसके  दहेज़  का  सारा

 सामान उठा  ले  गए  |  मैंने  अगले  दिन

 उत्तर  प्रदेश  के  सदन  के  इन्दर आ  कर

 यह  बात  बतलाई थी  ।  लेकिन,  श्रीमन्‌,  उस

 जमाने  में  नगर  बड़ौत  में  किसी  मुसलमान

 महिला के  साथ  बलात्कार हो  मी  वह  क्षेत्र

 भी  चौधरी  चरण  सिंह  जी  का  था,  तो

 उस  महिला के  ध्यान के  प्रति  इन  की

 अर्न्तत्मा  नहीं  जागी  ।  कानपुर में  18  साल

 की  लड़की जिस  की  8  दिन  बाद  शादी  होनेवाली

 थी.  .  ,  उसके  साथ  बलात्कार हझा  .  .

 were  महोदय  :  श्राप  बागपत  पर

 जाइये |

 श्री  प्राचीन  मुहम्मद  at
 :  फिर  भी

 इन  की.  प्रन्तरात्मा..  नहीं  जागी

 ये  किस्से  इन  के  ज़माने  के,  इन  को  बार

 लगते  हैं  तो  मैं  नहीं  सुनाना.  चाहता

 .  ..  (व्यवधान.  मैं  ऐसी  बात

 सुनाना  नही  चाहता, जिस  पर  इन  को
 ऐतराज  है,  मैं  दूसरी  बात  कहता  हूं...

 (ब्पवधान)  जरा  खामोशी  रखिये,

 मैं  केवल  एक  बात  कहना  चाहता  हूं,  मुझे

 ताज्जुब  होता  है  (व्यवधान )

 PROF  MADHU  DANDAVATE:

 Sir,  he  is  going  into  the  working  of
 the  Ministry  and  all  that.  ..(Inter-
 ruptions)

 at  ध्रारिफ  मुहम्मद  पा  :  वह

 महिला  नहीं  थी,  महिला  तो  माया  त्यागी

 है  ।  वह  कानपुर  की.  महिला.  नहीं

 थी.  ....  (व्यवधान)  .  .  .

 MR,  SPEAKER:  I  know  what  he
 is  taking  about.  The  question  pertains
 to  women.  (Interruptions)

 श्री  afes  प्रहलाद  खाँ  :  मैं  वह

 बात  जो  बुरी  लगती  है.  नहीं  कहता

 अध्यक्ष  महोदय  :  श्राप  खत्म  करिये |

 श्री  म  मुहम्मद  खां  :  मैं  उन

 मामलों को  नहीं  गिनायेगा जो  इन  को

 बुरे  लगते  हैं  मैं  केवल  एक  बात  कहता

 हूं-दोनों  पक्षों  की  तरफ  से  जो  बातें

 कड़ी  गई,  इस  देश  के  चुने  हुए  प्रतिनिधि,

 महिलायें  का  '्म्मान हो हो  इस  के  प्रति

 जागरुक  हों,  लेकिन  फिर  भी  इस  तरह



 फि  महिला  तो  महिला  है,  चाहे  किसी  जगह

 की  हो  ।  महिला  के  सम्मान  के  प्रति  मैं
 श्राप के  माध्यम  से  माननीय गृह  मंत्री  जी

 को  बधाई  देना.  चाहता  हं.  ।.  उन्होंने

 कन्  है--जो  कुछ  उमरा  A  जो
 मुझे

 बतलाया

 गया,  प्रगर  यह  सच  है  तो  मेरा,  सिर

 शर्म  से  शुक  जाता  है  ।  हमारा  सब  का
 सिर  शर्म  से  झुकना  चाहिये  ......... .

 थ्रो  हरिकेश  बहादुर :  लेकिन  श्राप  का

 नहीं  झुका.  ।

 श्री  तारीफ  मुहम्मद  खां  :  हमारा  गव

 का  सिर  शर्म  से  झुकना  चाहिये।  शमर

 यह  बात  सच  है  तो  इस  की  जितनी

 भर्त्सना  करें  कम  है  ।  लेकिन  भावना

 भरा  निन्दा  उस  की  भी  की  जायगी,

 जहां  महिला ग्र ों के  सम्मान  कौर  प्रपमान

 की  वात  को  लेकर  राजनीतिक  उद्देश्यों

 की  पूति  करने  की  कोशिश  की  जायगी  ।

 वालियामेन्ट्री  चुनाव  के  पहले,  वहां  पर
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 fat  प्राचीन  मुहम्मद  at]
 11  क्ोा  थे,  जिन  में  से  10  एक

 क  जाति के  थे  .  .  .  .  न.. कया

 को  घटनायें  होती  ह;्ां  ?
 मेरा  यह  यह  तथ्य  नहीं  है

 ?
 मेरे  कहने  का  तात्पर्य

 विश्वास  है  कि  नेकनियती  से  यदि  किसी  यह  है  कि  पश्चिमी  उत्तर  प्रदेश  के  उस

 बात  पर  चिनता  व्यक्त
 क

 जाय  कौर  उस  भाई  में  पहली  बार  राजनीतिक  जमींदारी

 शिल मिलें  में  कदम  उठाये
 जाप,

 तो  उसका  जो  लाठी  के  श्राघार  पर  की  जाती  थी,

 फल  अच्छा  निकलता  है
 ।
 मैं  यह  मानता  उस  राजनीतिक  जमींदारी  को  तोड़ा  गया

 हूँ  किया  वक्‍त  भाषण  का  वक्‍त  नहीं  है
 ।

 ना  उस  राजनीतिक जमींदारी  के  टूटने
 हम  सब  अपनी  अन्तरात्मा  टटोलें  और  घ  ऐसी  बात  कही  जा  रही  है  ।

 देखें  कि  बागपत  में  होने  वाले  इस  किस्से,
 वरना  मैं  कहता  हूं--जरा  अपने  दिल  पर

 से,  जो  माया  त्यागी  के  साथ  तथाकथित  हाथ  रख  कर  देखें  अीर  सोचें--बड़ौत
 maar

 got  हैं  क्या  सही  मायनों  में  भोर  बागपत  के  क्षेत्र  में  कितनी  हरिजन

 हम  उस  से  चिन्तित  है  या  ऐसी  बात  तो

 महिलाग्रों के साथ दराचार होते है ।

 ज्ञाना  ी

 चीज़  की  ।  जसा  मैंने  पहले  भी  कहा  था
 हाथ  'रख  कर  देखें  शरार  सारे--नितना

 इन्तज़ार  कर  रहे  थे  कि  दूसरे  पर  कब

 मुसीबत पड़े  कौर  कब  आ  कर  आंसू  बहायें  |

 इस  से  राजनीतिक  लाभ  उठाने  की  कोशिश

 न  करें
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 क्या  सच्चे  मायने  में  महिला  के  विमान

 are  aaa  के  प्रति  हम  जागरुक  है ं?

 यदि  सच  मायनों  में  जागरण  हैं  तो  इस

 पक्ष  के  लोग  भी  कटिबद्ध  हैं  महिलायें

 के  सम्मान  की  रक्षा  करने  के  मामले  में,

 चाहे  वह  माया  त्यागी  हो  या  कोई  दूसरी

 महिला  हो,  कोई  असर  नहीं  उठा  रखेंगे
 ।

 इन  शब्दों  के  साथ  मैं  भ्र पना  भाषण

 समाप्त  करता  हूं  कौर  श्राप  को
 धन्यवाद

 देता हूं  ।

 MR,  SPEAKER:  Shri  Mani  Ram

 Bagr1.,  (Interruptions)

 SHRI  HARIKESH  BAHADUR:  I

 want  to  speak.

 MR.  SPEAKER:  I  shall  have  _  to
 extend  it  according  to  the  number
 of  Members  wanting  to  speak.  There
 15  no  time,  If  everything  that  has
 been  said  has  to  be  told  again,  then,
 we  will  have  to  sit  for  four  hours.

 SHRI  HARIKESH  BAHADUR:  I
 will  speak  for  three  or  minutes.

 meat  महोदय  झगर  श्राप  को

 बुलाऊंगा  तो  सब  को  टाइम  दूगा

 अध्यक्ष  महोदय  :  श्री  मनीराम

 बाग डी।  श्राप...  पाँच  मिनट  में  अपना

 भाषण  खत्म  कर  दीजिए  |

 ,  .  .  ,  (व्यवधान) .  .  .  .  ।  .

 समय  निर्धारित  कर  दूं  दो;  दो  मिनट ॥
 अगर  पार्टी  के  हिसाब  त  बोलना  चाहते

 है,  तो  फिर  इधर  वालों  को  थी  बोलने

 का  समय  दिया  जाएगा  ।  मनीराम  बागड़ी

 जी,  आप  बनिये.  1  पहले  श्रीमती

 गोपालन  बोल  लें  ।  श्राप  पाँच  मिनट  में

 समाप्त  कर  दें  ।  में  किसी  को  पाँच  मिनट

 से  ज्यादा  टाइम नहीं  दूंगा  ।

 SHRIMAT]  SUSERLA  GORALAN
 (Alleppey):  Mr,  Speaker,  Sir,  this  is

 the  second  time  when  we  are  discuss-

 ing  here  in  thig  House  abput  outrage-
 gus  incidents  against  women.  First,  the
 Madurai  case  was  discussed  and  if

 the  Speaker  was  lenient  enough,  I
 think  many  more  occasions  would
 have  been  there  to  discuss  about  these

 things.  Yesterday  itself  an  incident

 Was  reported  in  the  Press  that  one

 lady  was  kidnapped  and  two  police
 personnel  were  involved.  In  today’s
 papers  there  js  mention  of  an  inci-
 dent  where  police  people  went  into  a
 house  and  beat  up  a  lady  and  a  man
 in  the  house.  So  many  such  §inci-
 dents  are  being  reported  in  the

 papers  daily.  It  is  because  the  fence
 itself  is  eating  up  the  crops.  Police

 people  who  have  to  protect  are  them-

 selves  involved  in  this,

 Sir,  this  js  not  the  first  time.  On
 so  many  occasions  it  has  happened
 earlier.  That  is  why  we  want  a  pro-
 per  inquiry.  I  think  this  incident
 has  no  parallel.  To  my  memory  it

 has  no  parallel  because  a  woman  is

 stripped  naked  and  paraded  in  the

 streets,  and  she  had  her  _  abortion

 right  jn  the  street.  This  is  most
 shameful.  Whether  she  is  a_  dacoit
 or  connected  with  dacoits  that  does
 not  matter  but  whether  a  lady  can
 be  stripped  naked  and  paraded  in  the
 streets.  By  this  incident  you  have

 stripped  naked  and  paraded  not  Mrs.

 Maya  Tyagi  but  the  whole  woman-

 hoog  of  India  you  have  dis-honoured
 the  women  of  India.

 Sir,  my  point  is  if  you  want  to
 have  a  thorough  inquiry  into  this

 then  you  have  not  only  to  sugpend
 the  concerned  police  officials—the
 women’s  organisations  have  demand-
 ed  their  arrest  but  I  am  of  the  view
 that  they  should  not  be  allowed  to
 enter  the  district  till  the  inquiry  js
 over;  otherwise  you  cannot  have  a

 free  and  fair  inquiry.  Are  you  pre-
 pared  for  that?  Otherwise,  we  have
 so  many  earlier  experiences.  In
 Kerala—Mr.  Karunakaran  was  the
 Home  Minister  at  that  time—two  wo-
 men  were  molested  and  raped  and
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 ~when  they  came  out  they  committed
 suicide.  Our  women’s  organisations

 forceq  them  to  have  an  inquiry  and

 suspend  the  concerned  police  officials.

 They  were  suspended  but  after  two

 monthg  when  all  the  noise  died  down
 the  suspended  police  officials  were
 taken  back  and  even  given  promotion.
 That  is  our  experience,  That  should  not

 happen  any  more.  There  should  be
 some  justice  and  this  should  be  a
 lesson  to  all  the  people  in  the  coun-

 try  that  after  this  thing  nobody
 should  be  prepared  to  do  such  a  thing.
 If  you  are  prepared  to  take  such  an

 attitude,  then  only  justice  can  be  done.

 This  is  my  appeal  to  the  ruling  party.

 You  are  telling  about  bringing
 legislation.  We  are  not  much_  con-
 cerned  with  what  legislation  you
 bring.  What  is  important  is  your
 attitude  and  what  you  are  doing  to

 Prevent  attacks  on  women  and  we

 find  nothing  is  being  done.  For  30

 years  you  have  ruled.  You  say  you
 are  thinking  of  bringing  about  a  legis-
 fation.  But  what  have  you  done?
 Your  young  friends  are  defending
 these  police  people.  That  is  what  is

 worrying  us.  I  ask:  Are  you  prepar-
 ed  to  order  an  jmpartial  enquiry  into
 this  matter?  ‘You  should  take  strict
 action  against  the  police  people.  Let
 there  nOt  be  any  such  incidents  in
 future.  I  would  like  to  know  from

 the  hon,  Home  Minister  whether  he
 is  prepared  to  suspend  them  and  also
 to  ban  them  from  entering  the  dis-
 trict  till  the  enquiry  is  over.  I  re-

 quest  you  that  at  least  now  you
 should  take  strict  action  against  these

 people.  Your  action  should  be  such
 that  in  this  country  no  police  person-
 mel  should  hereafter  be  bold  enough
 to  commit  such  offences.  With  these
 words  I  conclude  my  speech.

 थ  hrs.

 शो मूल
 चन्द  डागा.  (पॉली)

 यक्ष  महोदय,  ये  तारी  बातें  हियर  से

 हैं
 wa

 ।  हिंवरसेइज  नो  एविडेंस  ।  मे
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 सभी  बातें  यहाँ  सुनीं  ।  मैं  एक  बात

 कहना  चाहता  ह  कि  एक  बार  जब

 हमारी  प्रधान  मंत्री  नारायणपुर  की  घटना

 को  देखने  के  लिए  उत्तर  प्रदेश  के

 नारायणपुर  जाना  चाहती  थीं  तो  उस

 समय  उनसे  यह  कहा  गया  कि  मेहरबानी

 करके  श्राप  वहाँ  न  MRA  aha  यह

 स्टेट  सब्जेक्ट  है  |  अराज  उस  बात  को

 यहाँ  कोई  नहीं  कह  रहा  है  ।  आज  उसी

 स्टेट  सब्जेक्ट  को  यहाँ  किस  कस  किया  जा

 रहा है  ।

 wera  महोदय  मैंने  इस  केस  की

 एफ०  Miso  कार  पढ़ी है  ।  इस  रिपोर्ट

 को  पढ़ने  से  मालूम  होग।  कि  किस

 प्रचार  से  यह  बनाई  गयी  हे.  |  इसमें

 मेडिकल  रिपोर्ट  भी  है.  ।  बयान  पर

 ay  वे  निशान  भी  है  ।  ये  सारे  तथ्य

 जो  श्राप  दह  रहे  हैं  वे  इस  से  साबित

 नहीं  होते  ।  या  तो  यह  एफ०  Also  कार

 गलत  है  या  तथ्य  कहने  वाले  गलत  हैं  ।

 मेडिकल  एग्जामिनेशन  हो  गया  ।  उसकी

 रिपोर्टों  है  ।  उसकों  कहां  है  कि  रेप  हुआा

 है  ।  मगर  ग्रुप  चाहते  हैं  तो  उसका

 कुछ  रोशन  बढ़  सता  हूं  ।  उसी  दिन

 डाक्टर  ने  उसको  एग्ञामिन  किया.  ॥

 वह  कुछ  लोगों  की  प्रपंची  में  थी  ।

 मैं  एक  बात  हना  चाहता  हूं  कि

 बडी  जोरों  &  यहाँ  पर  इस  घटना  की

 चर्चा हुई
 ।

 यह  घटना  19  जून  को  घटती

 है  कौर  उसकी  Who  भाई  कार  19

 को  नहीं,  20  को  नहीं,  21  जून  को

 लिखी  जाती  है  ।  पृरे  रतन  दिन  के

 बाद  एफ०  श्राई०  कार  लिखी  जयति  ह

 इस  तीन  दिन  के  बाद  लिखी  गयी

 एफ०  भाई  कार  के  बारे  में  यहाँ  कुछ

 नहीं  कहा  गया  ।

 मैं  सुदेश  त्यागी  के  बयान  से  पढ़
 कर

 सुनाता  g--“fer  के  दो  बजे  जब  हम



 बता

 बागपत  'चौपाल  पर  जाये,  जैसे  ही  कुछ
 सामान  लेनें  के  लिए  दुकान  की  श्योर

 चले  तो  देखा  fe  पूलिस  धाना  बागपत  के

 कुछ  लोगों  से  झगड़ा  शिया  तथा  फार्यारिग

 शुरु  कर  दिया ।'*  यह  एफ  इस् प्रोब बल

 स्टोरी है  ।  सौरी  कथा  श्राप  पढ़  लें  |

 न  तो  एस  एच  श्यो  है  वहाँ  पर  Aix

 नकोई  चीज  है  पूरी  मेडीकल  रिपोर्ट

 मेरे  हाथ  मे  है  ।  इस  में  साफ  लिखा

 gar  है  उस  दिन  कोई  रेप  नहीं  इश्रा

 ‘This  is  an  jmprobable  gtory.

 wat  श्राप  रेप,  रेप  कर  रहें है  ।  डाक्टर

 क्या  gat  है  इसको  श्राप  देखें  ।  उसी

 दिन  की  रिपो  है  ।  कया  है  सारी  रिपोर्ट

 पढ?  इस  मे.  यह  लिखा  gut  है

 There  is  no  living  or  dead  sperm
 found  on  that  part.

 अगर  में  सारी  रिपोर्ट  भ्रापको  पढ  पर

 सुनाई  तो  श्रावकों  दुख  होगा.  म्रापंकों

 चाहिये  कि  श्रार्गूमेंट्स  देने  के  पहले  जो

 वस्तुस्थिति  है,  उसको  श्राप  उन  ले  ।

 यह  जो  रिपोर्ट  दी  गई  है  यह  पैथ्रोलाडिस्ट

 के द्वारा  दी  गई  है  ae  aa  दैट  वेरी

 डे  दी  गई  है  ।  इस  में  काहा  गया है

 No  rape  has  been  committed  and  no-

 thing  of  that  sort...

 हमारे  गुह  मंत्री  जी  बड़  सीधे  सके  है।

 दाढ़ी  रखने  से  सरदार  नहीं  हो  जाता  है।

 उनका  दिल  भी  सरदार  का  है  ।  सरदार

 ने  थाह  दिया  है  fa  प्रर  गलत  काम

 gm  है  प्रौढ़  यह  साबित  हो  जाता  है  तो

 सख्त  सजा  दी  जाएगी  कौर  न्याय  किया

 जाएगा  |  जब  उन्होंने  यह  आश्वासन  दे

 fear  है  तो  फिर  आपने  इस  मामले  को

 उखाड़ने  की  क्यों  कोशिश  की  है,  कयों  इस

 मामले  को  श्राप  उछाल  रहे  है  ।  जब

 एक  सरदार  ने  एक  बात  कह  दी  है  प्रौर

 दिल  से  कह  दी  है.....
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 ait  सनी  रास  बागड़ी  (हिसार)  :

 यह  ठीक  बात  इन्होंने  नहीं  कही  है  ।

 झष्यक्ष  महोदय  :  बड़प्पन  की  बात

 उन्होंने  बताई  है  ।

 श्री  मूल  चन्द  डागा  :  क्या.  जो

 इग्प्राबेबल  स्टोर  है  उसको  श्राप  मानेंग े?

 शी  हरिकेश  बहादुर  :  सब  लोग  ग्लानि

 श्रन्तत्मा की  हत्या  कर  रहे  हैं.  इसको

 आप  रोयी  !

 थ्री  मूल  चन्द  डागा  :  वहाँ  पर  कहां

 गया  पिਂ  कोई  ब  गीत  का  आदमी  गवाही
 देने  नेਂ  लिए  तैयार  है  तो  कोई  तैयार

 नहीं  aT  |

 मेरी  प्रथम  है  कि  इस  सवाल  को

 आप  अपने  तक  ही  सीमित  रखे  ।  यह  जो

 स्टोरी  है.  इसको  पढ़ें  ।  जानबूझ  कर

 aia  ने  गलत  रिपोर्ट  दी  है,  तीन  दिन  के

 बाद  दी  है  ।  सारी  रिपोर्ट,  सारी  इंजरीज,

 नगर  श्रापਂ  इसको  देख।  तो  शाराइको

 मालूम  हो  उगाएगा  ि:  कर्जो  है,  अनका  क्लाड

 है,  बनावटी  है  ।

 Wo  मध  दंडवते  :  आदमी  मरे  यह

 तो  सही  है  ?

 श्री  मूल  चन्द  डागा  :  जो  मारे  गए

 है  उनकी  क्यों  श्राप कें  वकालत  करना

 चाहते  है  ?  श्राप  के  सामने  सारी  चीज़  हैं।

 ईश्वर  त्यागी  के  खिलाफ  आठ  मुकदमे
 थे  जो  पैंडिंग  थे  |  302,  397,  39  5

 392  धाराश्रों  के  तहत  ये  केस.  चल

 रहे  थे  ।  रिपोर्ट  से  मालूम  होता है  fe

 स्कूल  हुई  थी ।

 जहाँ  तक  महिला  की  इज्जत  का

 सवाल  है  सारे  देश  के  लोग  उसके  हक

 में  हैं  MR  एक  grate  से  कहते  हैं  कि



 903  ‘MolesiMtion  of  5

 [ot  मल  बाद  डालो ।

 महीनो  की  इज्जत  होनी  चाहिये  ।

 सदस्यों  को  भारत  के  हर  नार्गारक  को

 औरतों  पर  एव ंहै  ।  शौर  हम  उसको

 सम्मान  की  दृष्टि  से  देखते  हैं  ।  लेकिन

 इस  तरह  की  घटनाओं  को  हम  को

 उछालना  नहीं  चाहिये  कौर  चुप  साध

 कर  रखनी  चाहिये जब  तक  कि  सही  सही

 तथ्य  हमारे  सामने  न  श्री  जाएं  प्रौढ़  इस

 तरह  की  घटनाश्रों  को  राजनीतिक  रंग

 देना  कदापि  उचित  नहीं  है  ।  न्याय  होनें

 वाला  है  ।  ज्यूडिशल  इनक्वायरी  काडर

 कर  दी  गई  है  ।  लेकिन  राज तो.  यही

 मालूम  देता  है  कि  यह  जो  सारी  रिपोर्ट

 है  यह  फर्जी  है,  बनावटी  है  ।

 att  मनी  राम  बागड़ी  (हिसार)  प्रत्यक्ष

 महोदय,  अपनी  बात  शुरू  करने  से  पहले  मैं

 श्रीमती  माया  त्यागी  को  नमस्कार  करता

 gl  इस  सदन  में  जो  यह  चर्चा  चली  है,

 इससे  न  सिर्फ  भारत  बल्कि  सवार  के  लोगा

 को,  नारी  के  बारे  मे  बहस-मुवायसे  के  दौ प

 सत्य,  सत्य  जो  कुछ  कहा  गया  है,  इग

 बहस  ने  सबको  एक  दफा  झंझोड़ा दै  |  हिन्दु-

 स्तान  की  प्रधान  मंत्री  ने  भी  पहले  यह  चर्चा

 को  थी  कि  faa  तरह से  नारी  के  सम्म।न

 को  रखा  जायेगा  ।

 लम्बा  समा  नहीं  है,  लेकिन  मैं  ग्र हिस् ते-

 झ्राहिस्ते  अपनी  दो-तीन  बातें  कहना  चाहता

 हूं  ।  पहली  बात  यह  है  कि  यह  सरकार

 प्रभी  बहुत  शक्तिशाली  नही  है  रोक  विपक्ष

 में  भी  कोई  दम  नहीं है  ।  श्रगर  विपक्ष  में

 दम  हो  तो  मैं  मानता हूं  कि  अ्गर  किसी  माया

 त्यागी  के  साथ  किसी  भी  सरकार  के  दौर  में

 ऐसा  जुल्म  हो  तो  सत्याग्रह कर
 के

 उस  सरकार

 को  उलट  दे  ।  मगर  सरकार  शक्तिशाली

 "गेती  तो  यह  18  तारीख  को  वाकया  है  कौर

 ने  विरोध  करने  के  बाद  यह  न्याय  की  जांच

 क्त  हो,  इसको  मैं  बिलकूल  गलत  मानता

 TWLY 4  -  Woman,
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 हूं
 ।

 रपट  दर्ज  होनी  चाहिए  थी,  पमों  को
 गिरफ्तार  करना  चाहिये  था,  अदालत  फैसला

 करती कि  दोषी  कौन  है  था  कौन  -  ।

 जब  माया  त्यागी  भाकर  घर-मंत्री,

 प्रधान  मंत्री  पौर  भ्रापको  कहती  हैं  शौर

 रपट  लिखाती  हैं,  तो  यह  कायदा  है  हिन्दुस्तान

 में  ।  एक  तरफ  श्राप  कानन  बना  रहे  हैं,

 मैं  खुश  हूं  कि  सख्त  कानून  बने  जिससे  नारी
 की  इज्जत  बचे,  झ्र ौर  शहरी  जो  कानून  है,

 उसका  श्राप  उपयोग  नहीं  होने  देते  ।  अगर

 कोई  औरत  जाकर  थाने  में  रपट  लिखाये,

 कि  मेरे  साथ  बलात्कार  किया  है,  तो  कायदा

 हूँ,  पर्चा जर्ज  करके  मुजरिम  को  गिरफ्तार  करें

 कौर  फिर  उसके  बाद  इन्हें  टेशन  हो  ।  मैं

 जुडिशियल  इन्क्वायरी  का  विरोध.  करता

 हूं,  इससे  नारी  के  सम्मान  को  शिक्षित  नहीं

 मिलेगी  बल्कि  उन  मुर्जार्मो  की  रक्षा

 मिलती  ।  पहला  काम  था  पर्चा  दर्ज  करो,

 गिरफ्तार  करो  और  सस्पेंड  करी  ।  मामला

 खन्म  |

 आप  राजनीति  की  बात  करते  हैं,

 राजनीति  का  क्या  मतलब  है  ।  कोई  जनता

 पागना है  क्या  जो इस  तरीके से  समझेगी  ।
 मैं  राजनीतिक  हूं,  मेरा  धर्मं  हैं  कि  किसी

 बला
 की

 इज्जत  लुटती  हो  तो
 उसे

 बचायें
 |

 st  कमलापति  जी,  ज्ञानी  जैल  सिंह

 कौर  सब  चाहेंगे  कि  ऐसा  हो  ।  नगर  जनता

 सरकार  दोष  करती  थी,  तो  यह  उस  वक्त  भी

 दोष  था,  उससे  पहली  सरकार  दोष  करती  थी

 तो  वह  भी  दोष  था  कौंर  अनाज  भी  दोष  है  ।

 एक  दोष  दूसरे  दोष  को  करने  की  इजाजत

 नहीं  देता  ।  जनता  सरकार  के  वक्‍त  का

 पाप,  पाप  है  कौर  इस  वक्‍त  का  पाप,  महा-

 पाप है  ।

 अध्यक्ष  महोदय  आपने  बहुत  बड़ा

 उपकार  किया  है  जो  इस  सदन  में  यह  करा

 चली  हैਂ  ।  उधर  से  जो,  नौजवान  साथी

 उठ  कर  तेजी  से  बोलते  थे,  तो  मैं  खुश  होता
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 इक  न  से  मुझे

 उतेजना

 होती  मी  कि  नहं  तीग्रास्तिजਂ  के  जत  थी  औैर  मैं.

 सोचता  था  कि  यहँ  जनतंत्र,  को  सोख,  रहे  हैं  ।

 afer  इनकी  बह  शान  होना  कले  कि

 राजा  हरिश्चंद्र के.  जमाने  से  लोकेश  प्राक

 तक  पुलिस;  शासन,  पैसे  शौर  गुंडे  की  दास

 रही  है
 ।

 उसमें  कोई  सुधार  नहीं  हमा  है
 ।

 इस  देश  में  पुलिस  के  सुधार  की  जरूरत  है
 ॥

 में  श्राप  और  हिन्दुस्तान  क्रि  जनता  से

 चाहुंगा  कि  लोक-सभा  रक्षा  करे,  यह  बहुत

 ग्रो  बात  है,  लेकिन  खान  अब्दूल  गफ्फार खां

 ने  कहा कि  मैं  इन्दिरा  गांधी  से  मिला था

 are  इन्दिरा  गांधी  से  यहਂ  बात  कही.  कि

 किसी  तरीके  से  आप  प्रबल  की  इज्जत  बचाये,

 Wat  की  इज्जत  को  बचायें  औ  जरूरत

 पड़े  तो  ऐसे  लोगों  को  गोली  मार  दें  ।  इन्दिरा

 जी  ने  कट्टा  कि  हमारे  मुल्क मे  ह मो क्रेस  है,

 गोली  नहीं  मार  सकते  ।  तो  उन्होंने  कहा

 fe  कोई  कानून  बनायें
 |  एक.  तरफ

 भ्रब्दुल  गफ्फार खा  कहते  है.  और

 इन्दिरा  जी  कहती  हैं,  कानून  बनाया,

 कौर  दूसरी तरफ  जो.  कानून  म्राज  करबला

 को  सहायता  देता  है,  उसका  उपयोग  नहीं

 करते  हो  ।  हमारी  किसी से  दुश्मनी  नहीं  है,

 कौन  थानेदार,  कौन  डी०  एम०  औ  कौन

 आईजी, मैं  ज्ञानी  जी  से  कहन।  चाहता

 हं  कि  यह  न  आपके  दोस्त  हैं  WI  न  हमारे  |

 यह  हजूर  के  नौकर  हैं  ।  कल  जनता  की
 सरकार  थी,  इनसे  कहते  थे  कि  पकड  ArT

 ज्ञानी  जी  को,  तो  फट  पकड़  लाते  थे  ।  प्राज

 कहतें  हैं  कि  पंकज  लारो,  उसको तो  यह  पकड

 लते  हैं।  ये  किसी  के  सभ  नहीं  हैं,  ये  यक सार

 हैं,  मं  ग्राहको बताता  हूं  ।

 ag  ठीक  बात  हैं  कि  आदमी  जव  उस

 तरफ़  बैठता  है,  तो  उसको एक  बात  नजर

 जाती  लेकिन  जब  वह  इस  तरफ़  आ  जा  ता  है,

 तोड़ते  कुछ औग  ही  नजर  भ्राता है  ।  अष्ठा

 हो  कि  इस  बहस  से  इस  स्थिति  में  परिवेश

 हो  जाये  ।  अगर  यह  पत्रों  पड़ता  रहेगा,

 तो  वह  दिन  भी  जायेगा,  जब  उधर  वाले

 को
 सोचना  पड़ेगा  कि  कलਂ  ज  मैं  अलफ  जा!

 तब  क्या  हालत  थी  कौर  इधर  वाले  को  सोचना

 पड़ेगा  कि  जब  मैं  वहां  था,  तो  क्या  -े  कर
 रहा  था  ।

 मैं  चाहूंगा  किस इस  बट्ना  को  एक

 मूली  बात
 न

 समझा  जाए  ।  मूझे  किसी  से

 दुश्मनी  नही  है।  मैं  मोके  पर  भी  नही  था  ।

 लेकिन  मैं  समझता  हूं  कि  इस  देश  की  हर
 भ्रांत,  चाहे वह  चोर,  डाक  या  वैश्या  हो,

 भारत की  बेटी  है  ।  भ्रमर  उसके  साथ

 बलात्कार  होना  है,  तो  कऋ  भारत  की  बेटी

 के  साथ  होता  है  ।  चाहे  इस  देश  की  कोई
 बैंश्या  हो,  हिन्दुस्तान  की  प्रधान  मंत्री

 ait  यह  लोक  सभा  यह  नहीं  कह

 सकते  है  कि  वहू  हमारी बेटी  नही  है  ।
 चोर-डरता  के  लिए  कायदे-काकुन  बने  हुए

 है  ।  इस  तरह  गोनी  मार  कर  यह  समस्या

 हल  नहीं  हो  सकती  है  ।

 कर्ज  कीजिए  कि  मेरे  बाप  को  कोई  कत्ल

 करता  है  तो  मैं  उसको  कत्ल  नहीं  कर  सकता

 हूं।  सुबूत  मिलने
 पर

 सेशन  जज  ही  उसको

 सजा  दे  सकता  है  |  इन्सानों  क  कीड़े-मकोड़ों

 की  तरह  नही  मारना  चाहिए  ।  मैं  खुश  हूंगा
 कि  माया  त्यागी  के  साथ  ज्यादती  करने  बाले

 मुलजिमों  को
 सजा  मिले

 ।
 प्रगर

 न
 मिलें,

 तो  हिन्दुस्तान  भर  की  जनता  उठे,  शान्तिमय
 आन्दोलन  करे,  सत्याग्रह करे  भर  वक्त

 की  हुकूमत  को  एक्शन लेने  के  लिए  मजबूर

 कर े|

 यह  ठीक  है  कि  श्री  राज  नारायण

 वहां  पर  is  तारीख  को  गये  थे
 ।

 मैं  उनको

 मुबारकवाद देता  हूं  ।  वह  श्री  राज  नारायण

 ही  हैं,  जिन्होंने इस  मामले  को  उठाया

 भौर इस  हाउस  को  इस  पर  चर्चा  करने

 का  मौका  मिल।  ।  हो  सकता  है  कि  ED

 लोग  कहें कि  यह  गलत  है,  लेकिन  सारे  संसार

 में
 एक  बहुत  बडे  इश्यू

 को
 उठाया  गया

 ।

 श्री  राज  नारायण  वहां  पर  गये  ।  मैं  चाहता

 हूं  कि  श्राप  सब  लोग  वहां  जायें  ।
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 आखिर  में  मैं  कहना  चाहता  हूं

 ने  मगरमच्छ  के  झांसू  बहाये,  उन्हंने

 ढाई  घंटे  नबी  किए  भीर  फिर  वहीं  के

 वहीं  खड़े  रहे।  सरकार ने  कह  दिया  कि

 न्यायिक  जांच  होंगी  कौर  जो  व्यक्ति

 मुजरिम  पायें  जायेगे,  उनकों  सजा  दी

 जायगी  ।  श्री  मधु  दंडवते  शहीद  होने

 wl  भी  सैयार  हों  गये।  में  उनसे  पुछना

 चाहता हुं  कि
 अपने  ढाई  सालो  मे  उन्होंने

 क्या  क्‍या  कर्म  किये  ।  जो  घटनायें  नारा-

 यपर  वर्ग रह  में  घटीं,  उनके  सम्बन्ध  में

 sweat  क्या  किया.  ?  जब  हमारी

 अध्यक्षा,  श्रीमती  इन्दिरा  गाध,  उस  गांव

 में  जा  रही  थी,  उन्हें  रोका  गया.  उस

 समय  इन  लोगो  ने  ही  इस  सदन  म  इस

 बात  क़ो  उठाने  नही  दिया  कौर  कहा  कि

 यह  तो  स्टेट  का  चिपक  है  ओर  इसका

 चर्चा  एसेम्बली  में  हो  हूं।  |  WIA  ये

 यहां  पर  बैट  वार  दात  बार  रहे  ६  ।

 ग्रसित  विर्सा  क्या  हे,  बत  रामा  आयेगा।

 इनके  UA  भी  सव  १४  रमने  जाने  वाले

 हैं।  ये  लग  बेतुकी  वाले  कर  क़े  समय

 बर्बाद  कर  रहे  है  ।  BW  क्या  नतीजा

 निकलने  वाला  है  ?  यह ता  एसा  gat

 कि  खोदा  पहाड़  अ्रँ।र  निचले  चुहिया  ।

 जिन्होंने  यह  घटना  की  है,  जिसने  इस

 तरह  का  भ्रष्टाचार  किया  है  उस  का  दण्ड

 दिया  जायगा  ।  मैं  चौधरी  चरण  सिह  जी

 से  पुछना  चाहता  हूं,  आज  वह  महिला गों

 के  सम्बन्ध  में  बहुत  कुछ  प्रा वाज़  करने

 JULY 2  -  Women  et  -  508
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 जा  रहे  हैं  ।  उन  की  (चीज  में  लिखना

 eat  we  तो  afer  ने  देख  लिसा  ।

 परन्तु  उन्होंने  महिलाओं  का  -  किया

 art  यह  कहा  ।  कॉल  में  जब  बह

 मुख्य  मंत्नी  थे  कि  महिलाओं  ।ा  तो  र

 में  बैठ  कर  रोटी.  बनानी  चाहिए

 wit  we  सम्मान  क्रि  बात  करते  Ft

 यह  किस  मुंह  से  एसी  बात  करते  हैं.  .  .

 (व्यवधान) .  .  .  .शोर  ।  पनी  बीबी
 BY  रना  कर  ले  भाए  ।  यह  दुरंगी

 चाल  है
 ।

 वह  क  कुछ  हैं  भ्र ौर  करते

 हुछ  हैं  ।  इन  क़ी  कथनी  प्रौढ़  करनी

 में  जमीन  श्रीमान का  अन्तर  है  ।  मैं

 धन्यवाद  देठा  हं  सरकार  क़ो  fa  वहं

 न्यायिक जांच  कराएगी  |

 थ्री  हरिकेश  बहादुर  (गोरखपुर)
 ः:

 मान्यवर,  ,  .  .  (व्यवधान  .  .

 जब  पुरे  राष्ट्र  का  मस्तक  शर्म  से

 aT  हुआ  है  बागपत  क़ी  घटना  पर  तों

 हमारे  रूलिंग  पार्टी  क़े  लोगो  कासा

 लग  रहा  है  fa  उन्हे  गौरव  महसुस  हो

 रहा  है  झेल  वे  पुलिस  को  लगातार

 बचाने  की  क़ज़ीए।  वर  रहे  है  ।  मैं

 कहना  चाहा  हू  कि  इस  सरकार  क  राज्य

 में  राज  महिला।,  हरिजन  औीग  उप

 ae,  fea  का  भी  जीवन

 सुरक्षित  *हुं।  है।  मैं  कुछ  उदाहरण

 aie  र....  रखना  चिलिंग।  हू

 “Woman  paraded  naked,  then  raped

 by  police.”  “CID,  to  probe  Harijan

 Woman’s  death—Bara-banki”:  “Cop  on

 duty  rapes  woman  in  JP  Hospital”;

 “Woman  raped  in  police  station”.  I

 have  quoted  from  the  press  cuttings.

 इन  लोगों  Hr  अन्तरात्मा  है  ही.  नहीं,

 वह  पुरे  तर  के  से  भ्रष्ट  हो  गई  है  कौर

 जो  बड़े  बड़  नेता  इस  पाटी  के  अंदर  बन

 हुए  है,  देश  क़े  साथ,  देश  क्रि  जनता
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 के  साथ.  ।  एमजे ली  के
 समय  में

 कि वास चात  हुआ,  चाहे  धव  हो  रहा  है;

 उस  सब  को  ये  लोग  fees  करने  ।

 कोशिश  करते  हैं  ।  यह  बहुत  दी  दुर्भाग्य

 की  बात  है  दौर  शरन  की  बात  है  ।

 ara  नी  यहीं  काम  किया  जा  रहा  है  ।

 मैं  कहना  reat  ह  कि  गृह  मंत्री  जी

 ने  प्रमी  कहा  था  कि  देश  का  झंडा  तब

 झुकता  है  जब  पुलिस  का  डंडा  टूटता  है  ।

 झगर  यही  ऐटिट्यूड  है  तो  श्राप  पुलिस  को
 बचाने  के  सिवाय  भौर  कोई  काम  नहीं  कर
 सकते  हैं  |  कितना  पश्रत्याचार  पुलिस  कर

 रही  है  ।  बारे  में  बाप  अपने

 कान.  खोल.  करके.  सुनिए  सनौर

 आब  खोल  करके  देखिए ।  श्राप  लोग

 राजनैतिक लाभ  की  बात  करते  हैं  ।

 नारायणपुर  का  काण्ड  हुमा  था  तो  उस

 सरकार  की  बर्खास्त  करने  की  मांग  मैंने

 की  थी  att  मैं  चाहता  हूं  कि  ऐसी  सरब

 arti  को  बर्खास्त  किया  जाये,  एसी

 सरकारें  रहें  नहीं  कौर  श्राप  को  भी

 बर्खास्  होना  पड़ेगा,  श्राप  की  जनता

 बर्खास्त  करेगी  ।  जब  पत्नकारों  ने

 प्रधान  मंत्री  से  पुछा  कि  यह  धारणा  वन

 रही  हे  कि  नारायणपुर  कांड  से  श्राप

 लोग  राजनीतिक  लाभ  उठाना  चाहती  हैं

 तो  प्रधान  मंत्री  ने  जवाब  दिया  था  कि

 जन  में  पोज़ीशन  «  लोग.  गलतियां

 करें  तो  राजनैतिक  दल  होने  क  नाते

 हम  Tl  न  लाभ  उठाएं  ?  अप  अगर

 wy  पुलिस  को  उकते  हैं  भ्रष्टाचार

 श्रीਂ  'पपश्मिचार  करने के  लिए  तो  राजनीतिक

 दल  के  लोग  य८ां  पर  चुप्पी  साध

 वार वे डंग  WIT  श्राप  का  समान  घेरेंगे  ?

 श्राप  ऐसा  क्यो  स्मझ्त्ते  हैं  ?  हम  इस

 का  लाभ  भी  उठाएंगे  |  लेकिन  सवाल

 यहां  लाभ  उठाने  का  नहीं  है।  सवाल है
 देश  की  उन  महान  परम्पराश्रों  कौर

 मर्यादाश्रों  का.  जिन?  लिए  इस  केश

 के  मंदिर  ध्यातव्य,  प्रौढ़
 महापुरुष।  ने जीवन

 भर  काम  feat  है,  जिन्होंने  श्राप  के
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 सामने  ऐसा  न  स्थापित  किया  है.  -  .

 (न्ववधान) ,  .  .  .  त्यागपत्र  को  बात

 मठ  कौए।  ,  ,  ,  (व्यव्लान) . . . .

 we  की  नियुक्त हुई  कौर  उस  की

 नियुक्ति  होने  के  वाद  ।  जी  पुलिस

 क्या  कार्यवाही  कर  रहे  हैं  ?  मैं  मांग

 करता  हूं  कि  ड्राप  ऐसे  लागों  को  सस्पेंड

 को  सस्पेंड  कीजिए  ।  ये  कोई  खुदा  कें

 नुमाइन्दे  नहीं  हैं  कि  जो  चाहें  वह  करें

 MIT  श्राप  इन  से  जो  चाहे  कराते  रहे ं।

 मैं  चाहता  हू ंकि  श्राप  ऐसे  अ्रफसरों  के

 खिलाफ  कार्यवाही  कीजिए  ।

 मान्यवर,  यहं  वह  देश  है.  .

 (व्यवधान)  .  .  .  यहा  टाइम्स.  ट्राफी

 इंडिया  है,  देख  लीजिए,  चांदनी.  चौक

 में  एक  कुत्ते  की  मौत  हुई  तो  टाइम्स

 श्राफ  इंडिया  मे  छपा  हुमा  है,  इस  को

 इज्जत  दी  गई  ।  श्राप  खुले  श्राम  दिन

 दहाड़े  लोगों  को  गे  लियों  से  उड़ा  रहे

 हैं  झर  श्राप  कहते  है  कि  वे  डाकू  हैं  ।

 डाक  हैं  तो  श्राप  गालियां।  से  उड़ाएँगे  ?

 नगर  कोई  महिला  डक  है  तो  श्राप

 उसकों  नंगी  कर  के  परेड  ला रवा एंगे?  थे

 तमाम  चीजें  जो  हो  रही  हे  देश  ५.  लिए

 बड़े  शर्म  की  बात  हे  ।  सरकार  क।  अपने,

 तौर  तरीक  कों  बदलना  होगा  कौर  देख/

 के  साथ  न्याय  करना  होंगा,  मुनियों,

 गरीबों  ait  हरिजनों,  सव  फ  साथ  ज.

 आज  अ्रत्याचार  ही  रहे  है  उन्हें  बंद  वारना

 होगा  ।..  .  (व्यवधान)  .  .  .

 गृह  मंत्री  (श्री  जेल  सिंह)
 :  स्पीकर

 साहब,  आपने  बड़ी  मेहरबानी  करके,  जबकि

 रूल्स  में  एक  घंटे  से  ज्यादा  टाइम  नहीं  दिया



 +
 [श्री  चैल  सिहਂ

 जा  सकत  था,  दर  ह्हनश्विए,

 गाई

 भ
 म

 ह
 दिए

 ।
 यह  आपकी  मेहरबानी  है  |.

 भाल रे बल  -  ने  अपने  न  ह

 zeae  जी  ने  इस  बहस  को  उद्घाटन  किया,

 fat  साही, मि  ०  पासवान,  मि ०  र

 पाइलट,  मि
 ०  आर०  एन ०  भाटिया,  मिसेज

 गीता  मुकर्जी,  मि
 ०  मोहम्मद  तारीफ,  मिसेज

 सुशीला  गीपालन,  श्री  मूलचन्द  डागा,  नीवरी

 जी--इन  सभी  मेजबां  के  जवाब तो  मैं  देना

 जरूरी  भी  नहीं  समझता हुं  झ्र  मेरा  खयाल

 है  भाप  भी  नहीं  चाहेंगे  कि  इस  पर  वक्‍त  खच

 किया  जाए  ।  जब  वापस  में  एक  दुसरे  को  जवाब
 मिल  ही  गया  है  तो  उसके  बाद  मैं  क्या  जवाब

 दूगा |

 स्पीकर  साहब,  आपने  भले  ही  कह  दिया

 था  कि  जुडिशल  इंक्वायरी
 के

 HIST  हो  चुके

 हैं,  इसका  खयाल  रख  कर  श्रानरेबल  मेम्बसं

 बोलेंगे  ।  खैर,  खयाल तो  रखा  ही  होगा  लेकिन

 मेरा  खयाल  है  जुडीशियरी  का  जज  यहां  बैठा

 होता तो  उसका  आधा  मन
 तो

 बन  ही  जाता  |

 यह  जुडिशल  इंक्वायरी  कमीशन  श्राफ

 इंक्वायरी  ऐक्ट के  मातहत  है  ।  दंडवते  जी  के

 प्रति  मेरा  खयाल  था  कि  वे  प्रोफेसर  रहे  हैं  सनौर

 प्रोफेसर  हमेशा  इसे  बात  का  ख्माल  रखता

 है  कि  वह  जितनी  ज्यादा  से  ज्यादा  नालेज

 दे  सके  लोगों को,  वह  दे  ।  वे  स्टडी  करके  भी

 ara हैं  ।  राज  मेरे  मन  पर  एक  बात  का

 प्रभाव  पढ़ा  कि  वे  स्टडी  करके  भी  झाते हैं हैं

 कौर  यह  भी  समझते  हैं  कि  उनके  स्टूडेंट्स
 ैठ  हुए  हैं  ।  उन्होंने  पहले  बड़ा  सुन्दर रूप  दिया

 कि  इंडियन  कल्चर  को  ध्यान  में  रख  कर  बात

 करेंगे  शौर  फिर  कहा  कि  जुडिशल  इंक्वायरी

 जो  है.
 .  ( ब्यवंघात ) ग्राप हार्टिकल्चर समझते प्राप  हार्टिकल्चर  समझते

 हैं  तो  मैं  स्पीकर साहब,  वास्तव  क  कि

 झानरेबल  मेम्बर  के  दिमाग का  इलाज़  क  रागा

 जाए  |  (धप्रबंधान)  उदू  रुवाहा  दोस्त  समझेंगे :

 *
 शए: १4,  -  *.  .  +  Weman  at -  sip

 (9)

 ही  मैं  ।  लिखता  रहा,  वे  दया  प्याले  रहे
 ।

 -  नुक्ते  ने  नहरम  साथ  ज  रम  बंधा  दिखा  |

 तो  बह  बातें  भौर  हैं  ।  मेरा  खयाल  था  fie  के

 इस  बि  को  सिद्ध  रूप  में  सामने  रखेंगे  ॥

 म  a  ठीक  है  कि.  गुह  नी  के  स्टेट  म

 करें  दो  -  बहस  हो  ली  ।  शायरी  पहले भी

 गृह  मंत्री  के  अबान  परਂ  बहस:  होती  रही. हो

 लेकिन  मुझे
 तो

 पहला  मौका  खुलते  को  मिला

 है  कि  क  न्ती  ने  स्टेटमेंट  दे  दिया,  जुडिशल

 इंक्वायरी  के  लिए  कहू  दिया,  स्टेट  ने  उसको

 का  लिया  उसके  बाद  जो  ऐसी  तकरी  रे  होती  हैं

 उनसे  श्राप  श्नन्दाजा  लमा  सकने  हैं  कि  उससे

 उस  लड़की  की  इज्जत  बचाने  का  मकसद  है,

 गुनहगारों  को  सजा  दिलाने  का  मकसद  है  या

 अपनी  पार्टी  की  इमेज  वन्नने  का  मकसद  है  ?

 खर,  मैं  बड़ी  इज्जत  करता  हूं  इन  दोनों  पति

 पत्नी  की,  यामी  प्रोफेसर  साहब  कौर  उनकी

 वाइफ  को
 ,  ,  (व्यवधान)

 श्री  मस विराम  बागड़ी  :  यहां  पर  दोनों

 इस  सदन  के  मेम्बर है  ।

 थ्री  जेल  सिंह : तो पति तो  पति  शौर  पत्नी

 मेम्बर  नहीं  हो  सकते,  आगड़ा  जी,  क्या

 वाजपेयी  जी  कौर  भूपेश  गुप्त  जी  ही

 मेम्बर  हो  सकते  हैं  जो  पति  नहीं बने  ?

 खर,  मै  सच  बात  कहता  हूं  कि  मिसिज

 दंडवते जो  पार्लियामेंट  मेम्बर  हैं  उन  के  साथ

 माया  त्यागी  ate  एक-दो  शख्सियतें  मुझे
 मिले  थे  ।  मैंने  कहा--बहिन  जी,  श्राप  ने

 सब  कुछ  बता  दिया  होगा,  हम  असलियत

 पर  जाने  की  कोशिश  करते  है  तो  ध्ानरेबिल

 मिसिज  दंडवते  ,  , (व्यवधान) . ...  मैं  तो

 बहन  उन्हें  ही  समझता  हं,  बहन  कहूंगा  भी,

 लेकिन  रिका  में  धानरेबिल  मेम्बर  कहना

 जरूरी है  .  .  .  ,

 श्रीमती  घ्रसिल्ला  वण्डवते  (बम्बई-उत्तर

 मध्य)  :  मैं  गृह  मंत्री  जी  से  मिलने  नहीं  गई
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 थीं  ।  हमारी  कुछ  महिलायें गई  थीं  ।  मैं  माया

 त्यागी  के  साथ  प्रधान  म  थी  जी  से  मिलने  गई

 थीं,  भाप  ने  दूसरी  महिला  को  कसे  प्रमिला

 दंडवते  समझ  लिया  ?

 थी  जेल  सिह :  सपीकर  साहब,  भाप  ही

 हैं  न  श्री  मधु  दंडवते  की  मिसिज
 ?  भ्रच्छा  मुझ

 बताया, रात  के  8  बजे  मेरे  घर  में  प्रधान  मंत्री

 जी  का  क्या  काम  ?  श्राप  उन  को  मिलने  गई

 थीं...

 -  महोदय: ये  कहती  हैं  :  मैं  श्राप  के

 घर  नहीं गई  थी  ।

 श्रीमती  प्रमिला  दण्ड बत  :  मैं  माया  त्यागी

 को  साथ  ले  कर  प्रधान  मंत्री  जी  से  मिलने

 गई  थी,  भाप  के  यहां  मैंने  रिप्रेजेंटेटिव  भेजी

 थी,  लेकिन  मैं  खुद  नहीं  भराई  थी  ।

 क्क  महोदय  :  यहां  मुझे  रूलिंग  देना

 पड़ेगा--बाप  धर  में  झगड़ा  नहीं  करवा

 सकते  हैं  ।

 PROF.  MADHU  DANDAVATE:
 For  the  information  of  the  hon.

 Minister,  I  confirm  that  she  is  my
 wife.’

 श्री  नेल  सिंह  :  जो  मुझे  याद  है,  मैं  ईमान-

 दारी  से  कहता  हूं  ।  मुन्ने  बताया  गया  मैं  मिसिज

 क  दंडवते हं  भोर यह
 वह  लड़की है  कौर

 उन  के  साथ  एक  लेडी  Ae  थी  । मैंने  यह  भी

 कहा कि  इस  सम्बन्ध  में  प्रधान  मंत्री  जी  से

 मिलना  चाहिये,  तो  उन्होंने  कहा  कि  ऐसे

 समय  में,  भ्रफसोस  के  दिनों  में,  हम  प्रधान

 मंत्री  जी  को  क्‍यों  तकलीफ  दें  ।  इन्होंने

 यह  भी  कहा  नि

 भी  जी०  एम०  बना तद वाला  :  ध्रध्यक्ष

 महोदय,  इसकी  एन्कवायरी  होनी  चाहिये  |

 ,  ,  व्यवधान, , ,

 aft  जेल  सिंह  :  उन  के  साथ  दो  बहने

 पौर  थीं  ।
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 भी  छुम्भाराम  ।  (सीकर)  :  ब्या

 बागपत  क़ी  जांच  भी  एसी  ही  कर  के  भागे  हैं?

 श्री  जैल  ।  :  स्पीकर  साहब,  मैं  चौधरी

 साहब क़ो  बहुत  पुराना  जानता हूं  कौर  वे

 भी  मुझे  जानते  हैं  ।  हम  दोनों  प्रजा  मंडल  में

 'रहे हैं  ।
 उन  के  मुंह  से  यह  बात  सुन  कर  मुझे

 अफसोस  शुभ्रा  ।  मैं  मर  जानकारी  कर  पाता

 तो  क्‍या  मेरा  स्टेटमेंट  यही  भ्राता ?  पगर

 मेरी  जानकारी  मुकम्मिल  हो  जाती तो  क्या

 फिर  जुडीशियल  एन्कवायरी  की  जरूरत  रह

 जाती ?  क्या  मैं  उन  को  सजा  न  देता,  क्या

 मैं  हुकूमत  क़ो  मजबुर  नहीं  कर  सकता  था

 कि  उन  को  सजा  दी  जाय  ?  वहां  एन्कवायरी

 नहीं  होने
 दी

 गई,  वहां  हजारों  आदमी  मौजूद
 थे  जोकि  पोलिटिकल  पार्टियों  के  भावनी

 थे  पौर  भ्र पनी  ध्वनि  पार्टियों  के  स्लोगन  लगा

 रह ेथे  |  कोई  एन्कवायरी  नहीं  हो  सकती  थी,

 किसी  को  माया  त्यागी  का  ख्याल  नहीं  था  ।

 पोलिटिकल  पार्टियां  भ्र पने  जल्से  लगा  रही

 थी  ।  मैं  वहां  क्यों  गया  ?  इस  लिये  कि  मैंने

 राज्य  सभा  में  वचन  दिया  था  कि  मैं  वहां
 जाऊंगा  ।  हालांकि मैं  समझता  था  कि  जाने

 का  कोई  फायदा  नहीं  होगा  ।  पालियामेंट  की

 दस  लेडी  मैम्बर्स  मेरे  साथ  थी  ak  भाटिया

 जी  मेरे  साथ  थे  ।  मैं  दो  दिन  रहने  के  लिये  वहां

 तयार  था,  लेकिन  ज़ब  मैंने  वहां  एटमांस्फोधर

 देखा,  जिन्होंने  भ्र पनी  आंखों  से  हाल  देखा  था,

 वे  तो  भराते  नह,  पीर  बड़े  बड़े  ती,  वही  ल,

 हमारे  सामने  तकरीरें  करते  हैं,  तो  मैंने  समझ

 लिया  कि  इस  तरह  से  भ्रसलियत  सामने  नही

 matt ।  यही  मैंने  स्टेटमेंट में  लिखा  है  इस

 लिये  मेरी  द  रियासत  है  कि  श्राप  थोड़ा  माहौल

 को  -  होने दें  |

 Sto  मधु  बंटाते
 :  अगर  यह  ठण्डा

 दिमाग है,  तो  गर्म  दिमाग क्या  होगा  ?

 भी  लैल  fag  :  प्रफेमर  साहब  ने  कहा--

 मीयर ट्रांसफर रे  कुछ  बात  नहीं  बनती।  मैं

 उनके
 जवाब

 की
 कद्र  करता  Fy  उन्हों  ने
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 [ची  चैल  -

 कड़ा  far  रेस्ट  हाउस में  जापा  इंक-

 amd  की,  एके  कयों नहीं  कश  ?  इसको

 "  - मैंने  दे  दिया -  झालें  जाने  का  कोई

 -  नहीं  था,  क्योंकि  प्रसलियत्त  निकलने

 नहीं  /ते  थे।  जिन्होंने  भा  ज  बहुत  बड़ी  पब्लिक

 पेटिंग  की  है,  वहां  जाकर  क्या  माया  त्यागी

 की  4  क  Eta  फे  लिए की  है?  माया

 ह  :  यीਂ  को.  'म  से.  पोलिटिकल प  हदो  २  ठा  ने

 की  Qiene की  गई  है।  भ्रमर  Fal  हालत

 ह  ता.इन्ताफ.  होना  मुश्किल  हैं।

 ~&
 .फफर  हब,  प्राप  की  तक़रीर  शानदार

 थी।  मुझे  एक  शे  र
 याद  पाया

 ।

 इकबाल  बड़ा  उपदेश  कहें, मन  बातों  से

 मोह  लेता  है,

 बुक  "रक  माजी  बातों  गया,
 किरदार

 का  गाजी  बन  न  सका ।

 पाप  की  तकरीर का  रण्ड  HT  हुआ,
 :  सको

 देखिए।  क्या  उसमें  पोलिटिकल  रंगत  नहों

 ay?  क्या श्राप  उस  पोलिटिकल  रंगत  को

 उतार  सकते  है।  श्राप के  तमाम क  तमाम

 तकरीर  में यहीं बात  बो-- गु!  मंत्री  ने  वहां

 जाक  कुछ  जड़ों  किया,  शठ  मंत्री ने  जो  स्टेट-

 मेंट  दिवा  हैं,  उसमें  कुछ  नहीं  कहां  है  ?  क्या

 ज्यादा  कह कर  मुझें  TH  गया  इन्क्वायरी

 को  मजाक  बनाना  थ.  !  म॑  वहां  गया  कौर  मैंने

 देखा कि  यहां  इन्साफ  नहीं  मिल  के,  जब

 लक जू  म्रयल  इन्क्वायरी  नहीं त  मैंने

 दिल्ला  झा  हर  चीफर्मिनिस्टर क  टेलीफोन

 feat)  जब  मैं  वहां  गयाथा,  जू  शियल

 इन् कवाय रो  कीबात मेर  दि  ita  में  नहीं  थी।

 मैने  सरोज  शाम  की  ट  कयों  दिया?

 इसलिए  किर्मैंचीफ  मिनिस्टर  को  अ्रपनी

 राय  देना  चाहता थ.  भोर  मैंने  उन्नति  अपनी

 राय  की।  उन्होंने  उस  राय को  मन्जूर  किया

 कौर
 जू  डी शियल  इन्क्वायरी  के  भार  हो

 गए। |

 (Dis:)

 मैं
 महे  प्रिया  ।  दना

 wet  जाहिद,  चलती  से  पूछ  सिर।,  सुक्के  तो

 बताना  चाहिए  था--मैं  बतलाना  चाहता

 हैं--क्या  श्राप  इन  तकरीर,  झोर उन  तकरीरों

 को  “एन  के  न  जजमेंट  दे  सबते  हैं,

 कि  कौन  गुनाहगार  हैं?  कौन  गुनहगार  हैं,

 यह  साधित  नहीं  हों  सकता  हैं,  इसी

 लिए  जू  डिम्पल  इन्क्वायरी  की  ज़रूरत  है।

 मु  श्रीमती  गीता  मुखर्जी  धौर  भार  ०

 बिल  सी»  पी ०  कराई  फ.  मेम्बर  साहबान

 के  जज बाल
 की  बहुत

 ae  है।  लेकिन  मैं

 उनसे  फिर  दरख्वास्त  करुणा  --श्वास  ने  जो

 लैटर  मूझे  लिखा  था-यह  लैटर  श्रीमती

 गीता  मुखर्जी,  श्रीमती  कवि  मुखर्जी  शौर

 श्रीमती  जीजा  इमाम  तीनों  का  लैटर  है--

 यह  मेरे  स्टेटमेंट  से  पहले मुझ  मिल  गया  था।
 इसमें  आपने  लिखा  हैं  --

 We  demand  a  judicial  mquiry  lead-

 ing  to:  the  severest  punishment  to.  the

 beatsts  guilty  of  this  heinous  crime
 of  shameful  molestation  of  woman.

 प्रतीकों  रह  चिट्ठी  भाई  कौर  मैंने  आ  को

 नक;  को  मान  लिया

 -  -  (व्यवधान,

 श्राप  मेरी  बात  सुन  लीजिए,  श्राप लो  बहुत

 पुरानी  पालियामेटारियन  हैं,  पर् लि सिवल

 लीडर  हैं।  मेरी बात  पुल  जिए,  बैठ  जाइए ।

 मैं  बोल  रहा  हुं,  नगर  को  नर्टी  होता,  ते  IS

 लेता वि.  कैਂ  बोलते  हो...

 थीं.  बनी राम  बागड़ी  :  मद  पर  गुस्सा

 निकलेगा |

 ।ी  जैल  सिह  :  जो  मेम्बर  साहबान  मेरे
 साथ  गई,  उनम  से  तीन  मेम्बर  पीलिया  मेंट

 ने  मुझे  इन्क्वायरी  के  लिए  कहा  झ्र  जब

 मैंने  | ७ _ 1  की बात  मान  ली  तो  ध्राप्क्ो  इस

 बात  Stra  करनी  चाहिए थी  या  मेरे

 प प  जाग  चाहिए  ।

 SHRIMATI.  GEETA  MIIKHERJES:
 I  simply  said:  what  other  Members
 of  your  Party  are  doing?  ।  only
 wanted  suspension,
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 बढि शेल लित. : मैं मैं  भाप  ये  प्राशि  करता

 ifs  क्राप पस  बिक्री से  न  खोलें, यह  मामला

 पोलिटोकल  मामला  नहीं  हैं,  इसको  पो  लि

 टीकल  मामला  बनाना  अका  नहीं  रहेम  |

 थै  नाप  भी  यह  करता  हूं--उस  माया  त्यागी

 कोਂ  इज्जत सत् का र  धौर  सम्मान  हमारी  नजर

 में,  गवाह कह  डाक  होया  कुछ  भी  हो,  लेकिन

 बहू की  भारत  क  एक  बेटी  हैं,  मैं  गुह  मंत्री

 के  नाते  उसक,  की  समझता  हं  AIX  मैं  उ.  की

 इज्जत  को  लूटने  बालों  को  सजा  दिलाना

 चाहता हूं।  लेकिन  दू  निया  मे  इन्साफ  बया  है?

 इन्साफ है  निर्दोषी,  के  बचाया  जाये  शौर

 दोषियों।  को  पकड़ा  जा।  क्या  यही  इन्साफ

 हैशकिनि्दोष कों  पकड़  लिया  जाय  दबाव  डाल

 कर,  जलूस  निकाल कर  सनौर  सत्याग्रह  कर

 के ?  कया  इन्साफ  होगा?  सत्याग्रह  किस  बात

 का  करेंगे  श्राप
 जब  जुडीशियल  इन्क्वायरी  हो

 रही हैं।  श्राप  सत्याग्रह  करनें  जायेगे,  जलूस

 निकालेगें  जोरशोर  मक्तायेंग  atfe  कोई

 गवाही ने  सके।  इस  बात  वें.  लिए  भाप  का

 झपने  हृदय  क़ो  टटोलना  चाहिए  भ्र ौर इस

 बात -  एप्रीशियेट  करना  चाहिए कि  एक

 किया  हुमा,  जिसके  बारे में  जब  हमें  प्ता

 कला,  जो  हमने  जुडीशियल  इन्क्वायरी  का

 झा डेर  करदिया
 शीर  जुडीशियल  इन्क्वायरी

 के  लिए  वह  जज  लिया,  जिस कों  वहां  की

 हाई  कट  ने  मंजूर किया।  उनसे  हम  क

 शायरी  करवा  रहे  ....  ।  ...

 आाक  बोलता  है,  तो  जरा  जुड़े  होकर

 बोलिये, मैं  कैठ  जाता  हूं।

 We  aq  dead:  मैं  इतना ही  कहना

 चाहता हूं  कि  बाप  तो  मिनिस्टर हैं।  भाज

 खाय  इने  गुस्से  में  बात  यह  समझ कर  मत

 करिए कि  हम  यहां  उ  लिस  भा  फिसर  बैठे  हुये  हैं

 कौर  धाप  होम  मिनिस्टर हैं.  WIT  प्राप  हम

 को  डांट  Wel

 भी  जेल  ।
 :  मैं  एप्रीशियेट  करता हूं

 दण्डवत्ते जी  क  श्राप  ने  ऐ  सा  फैसला  किया कि

 उधार  नहीं  रखा।  मैंने  भी  श्रापों  कहा  था

 कि  शाप  हमको  स्टूडेंट्स  समझते  हो।

 इसलिए  श्राप  ने  भी  हमको  एसी  ही  बात कह
 दी  कौर मैं  चाहता हूं  किसके।  हजम  न

 किया  जाए।  इनके  शब्द  भी  रिका में रहने में  र  हने

 चाहिये ं|

 were  -:  जाप राज  क्लास

 लगाना  न  शुरु  कर४े  |

 थी  लैल  fg  :  स्पीकर  साहब,  मैं  ननी

 पार्टी  क  छोरियों  से  फ  कहना  Weal हैं

 कि  यह  तलवार  को  लडाई  नहीं  है,  याह  किनारों

 को  लड़ाई है।  इस्पात  की  तेज  घार  से  रूम

 होता है  लेकिन  विचारों  के  लिए  झगर  -

 नफज  इस्तेमाल  किये  जायें,  को  जरुर  नहीं

 होता  है। इसलिए मैं  पवे  बात  करता

 हूं  पौर  कहना  चाहता हं  अपने  दोस्तों  को :

 “तुम  तीर  मारो  सीने मे  बेशक

 मगर  इतना  ख्याल  सना  कि

 सीने.  में  दिल है  मर

 दिल  में  तुम्हरा  मुकाम  ह’,

 -  -  :  ।  -  रखेंगे  |

 प्रो० WH  दंडवते  :  am दिल  पर

 कभी  तीर  नहीं  मारा  है।

 sit  we  ।:  नहीं  मारा  हैं,  ठीक

 बात  भाप  ने  कही.  ।  शाप  ने  दुरुस्त कहा  नी

 एक दोस्त  ने  कहा  कि  शानी  जैल

 सिंह जी मजबूर  हैं।

 sh  मनोराम  बआानड़ी:  मैंने  कहा  |

 थे  जेल  fag:  ब्ययड़ी जी ने  em

 बड़ी  जी  हमारे  wet हैं  छोर  प

 इनके  बहुत  प्यार  रहा दै  पौर  धव. भी

 है  लेकिन  जब  चाहते  हैं  मेरे  ऊपर  इल्जाम भी

 लगा  देते  हैं,  क्  से  लगते  हैं:  ।

 थीं  मनीराम  बागड़ी:  मैंनें कभी  इल्ज़ाम

 नहीं  लगाया मा  पर  |



 ह  Molestation  of  a

 शी  Wer  -  मैं  सिफ  बागड़ी जी  को

 इतना ही  कहना  चाहता  हूं  कि  मैं  बहुत

 अदब  करता  हूं  सत्कार  करता हुं,  इज्जत

 करता  हूं,  नरमाई  से
 बोलता  हूं,  मुलायम

 भी  हूँ  लेकिन  में  फर्म  भी
 हूं,  मजबूत भी  हूं  ।

 इसलिए  मुन्ने जब  काम  करना  हो लोगों के

 इन्साफ  के  सिए,  तो  मैं  किसी  से  नहीं  डरता

 सिवाय  खुदा  के।  मेरे  ऊपर  किसी  ने

 दबाव  शाला  नहीं  ।  ये  जो  हमारे  दोस्त

 बैठे  हुए  हैं,  ये  मुझे  मिले
 तक  नहीं,

 मुझसे  कुछ  कहा  नहीं
 ।  तकरीरों  से श्राप

 अन्दाज़ा  लगाते  होंगे  ।  मैं  इन  की  तकरीरों

 की  ताईद  करता  हूं।  जब  बात  सच्ची

 कहते  हों,  तो  मैं  क्या  करू  ।  अगर
 भाप की  बात  में  सच्चाई  नहों  तो  मैं  क्या

 करूं  मेरे  बस  की  क्‍या  बात  है।

 मेरे एक  घ्राण  दोस्त  ने  कहा,  शायद

 चौधरी  साहब  ने  कहा  था  कि  ये  पुलिस

 वाले  खुदा  के  नुमाइन्दे  नहीं  हैं।  बात

 बिल्कुल  दुरुस्त  कहीं  ।  हम  भी  खुदा

 के  नुमाइन्दे  नही  हैं।  इन्सान  हैंश्नौर  वे

 भी  इन्सान  हैंश्नौर  हमभी  हैं।  बागड़ी

 जी  ने  कहा  कि  इधर  बैठ  कर  कभी  दिमाग

 कुछ  कौर  हो  जाता है  और  उधर  बैठ

 कुछ  श्रौरहो  जाता  है।  फिर  वे  सपना

 भी  लेते  हैं  कि  कोई  समय  भराएगा कि  हम

 उधर  जाएंगे  औरे  इधर  पक झा एग  |

 बागड़ी  जी,  म्रब  इस  बात.  को  तो  छोड़

 दीजिए  नवह  जमाना  अरक  नहीं  धना सकता

 धौर  भारत  की  परम्परा  के  मुताबिक,

 हमारी  संस्कृति  के  मुताबिक  हम  जब  मरेंगे  या

 हम  को  मुक्ति  मिलेगी  या  स्वर्ग  मिलेगा  या  नक॑

 मिलेगा,  तो  बागड़ी  जी  श्राप  कौर  मैं  दोनों  ऐ  से

 arent  हैं  कि  जिन्होंने  इतने  पे  काम  नहीं

 किये हैं  जिससे  कि  हमको  मुक्ति प्राप्त  हो

 जाए  भर  इतने बुर  काम भी  नहीं  किये

 हैं कि  कोई  हम  को  नके में  भेज  दें।  हम

 तो  भारत  में  फिर  पदा  होंगे  लेकिन  आपका

 «यान  वहीं  रहेगा  जो  है  कौर  हमारा  स्थान

 भी  सही  रहेगा  ।  श्राप  जिस  जिस  जगह  पर
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 गये  हैं,  जिस  बेड़े  पर  -  गये  हैं

 बेबठहोते  ।  वे इति फाक  से  प्रधान  मंत्री

 भी  रह
 गये,  बगर पार्लियामेंट  का  एक  दिन

 भी  सेशन
 किये  ौर  वे  होम  मिनिस्टर

 भी

 रहें  ।
 मेरी  उनसे

 कोई  दावत  की

 से  बातें  हो  रही  थीं,  जरा  थे  भी  सुनते।

 मैं  एक  बात.  कहना  चाहता  हूं  कि  जब  मैं  वहां

 गया  तो  लोक  दल  के  नेता  सब  से  आाे  पाे

 थे।
 मैंने  एक  कमरा  छोड़ा  दसरे  कमरे  में

 एक  भीरत,  एक  मर्दे पोर  कुछ  लोग  ध्

 कहने लगे  कि  हम  कुछ  नहीं  कहते  क्या  ।

 क्योंकि  हमने  देखा  नहीं,  लेकिन  एक

 बात  हम  कहते  हैं  कि  झाज से 6 महीने से  6  महीने

 पहले  इसी  इलाके  में  गुण्डे  रोजना

 घुमते  थेमोर  ज़ो लोक  दल  के  नेता

 आप  से  मिले  हैं,  इनके  वे  साथी  थे  ।  वे  लोगों

 के  घरों  में  जाते  थे,  कहते  थे  खाना  बनाया

 कौर  खाना  खाते  थे  ।  उनके घर  में  सो

 जात ेथे.  उनकी  कह  बेटियों की  इज्जत

 लूटने के  बाद  उनके  घर  लूट  लेजाते  थे।

 अरब  हम  सुख  भरन  की  सांस  ले

 रहे  हैं  ।.  इसलिए  याद  रखना कि  कहीं

 हमारी  बेइज्जती न  हो  जाए.
 ।  उन्होंने यह

 भी  कहा  कि  जब  से  हिन्दुस्तान  आजाद  ।

 तब  से  हम  को  किसी  ने  वोट  डालने  नहीं  दिया

 लेकिन भव  हम  जहां  चाहेंगे  जायेंगे  हम

 को श्राजादी तो  मिली  ।)

 att  प्रमिला  बंटाते  :  जो  सवाल

 उसको  छोड़  कर  भाप  दूसरी  बातें  कह

 रहे  हैं।
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 थी  जेल  किंह  :  मैं  यह  बात  कहता  हूं  कि

 कि  मायादेवी  को  पी  बेटी  समझता  हुं  ।

 -ी  गायत्री  देवी  (कराना): म  Ha

 ये  बातें  कह  रहे  हैं  क्या  उनके  सामने  ये  बातें

 कहेंगे  ?

 थी  जेल  सिह :  में  किसी  से  भी

 कह  सकता हूं  ।  मेम्बर  साहिबान, मैं  aT

 की  मेहरबानी  से  एक  जिम्मेदार  हैसियत

 रखता  g  होम  मिनिस्टर  gl  जब
 मैं

 कुछ  भी  नहीं था,  नाचीज  था,  तब  भी  मेरी

 गर्दन  किसी  के  भागे  नहीं  ।  मैंने  जो  कुछ

 बात  कहीं  वह  सब  के  सामने  कही।  मैं

 पीछे  नहीं  कहा  करता  हूं।  (ब्यान)

 Mo  मधु  दंडवते  :  हमारा  भी  सिर

 किसी  के  सामने  नहीं  झुका  है।  ताना  शाही

 के  सामने  भी  नहीं  झुका  है।

 थी.  जल  सिह:  प्रोफेसर  साहब  मैं

 ave  नहीं  कहता  ।  श्रानरबल  मेम्बर

 साहिबा  ने  कहा  कि  मैं  सामने  बात  करूं तो

 मैंने  सामने  यह  बात  कही है।  इसमें  श्रमिकों

 क्या  तकलीफ  हुई?  (व्यवधान)

 |

 aft  मनीराम  बागड़ी  :  अ्रध्यक्ष  जी,

 एक  बात  की  मैं  प्राय ना  करूंगा  ।  जिसके  हाथ

 में  राज  का  डंडा  होता  है  उसकी  गर्जना  शेर  को

 सी  नहीं  होनी  चाहिए  उसकी  वाणी  मधुर

 होनी  चाहिए  ।  श्राप फे  हाथ  में  डंडा  है,  यह

 array  शोभा  नहीं  देता  ।  (व्यवधान)

 थी  जेल  सिह.  :  स्पो कर  साहब,

 में  बागड़ी  साहब  का  मशकूर  हैं।  नम्रता
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 से  किसी  के धागे  भी  मेरा  सिर  रुकता  है

 मैं सब  का  दास हूं  Wt  नम्यता से

 सबकी  सेवा  करता  ।  लेकिन  स्पीकर

 साहब  में  एक  बात  कहना  चाहता हूं
 कि  मेरी

 शराफत  को  मेरो  कमजोरी  न  समझा

 जाए  4  मेी  शराफत को  कमजोरी  समझा

 गया,  इसलिए  मैं  कहता  हूं  कि  जिस  तरह  से

 मभापक  लिहाज  पीर  इज्जत  करके  चलती

 ह,  पाप  भी  चलें।  इस  मामले  में  इतना  तो

 साबित  हो  गया  है  fase  लड़की  ५  कपड़े .

 फाड़े  गए ।  लेकिन  किस  ने.  फाड़े,

 उसको  देखा है  किसी  ने  फाड़ते हु  ए  बेइज्जती

 की  है,  उसको  देखा  है,  सफे  साथ रप  हुए

 या  नहीं  भ्र ौर  अगर  हुमा  तो  विस  ने  किया,

 क्‍यों  हमा  कसे  हमा,  ये  सारी  बातें  जानने

 के  लिए  हम  ait  श्राप  जज  नहीं  बन  सकते

 हैं।  ध्रानरंबल  मैम्बर,  साहिबान ने  जिस

 तरह  से  यहां  किया है  उस  तरह  से

 मुन्ने  नहीं  बहना  चाहिये  क्यों  कि  जज

 प्रेजुडिस  हो  जाएगा  कौर  उसकी  इनव  1यदि

 ठीक  नहीं  होगी  ।  अगर  गृह  मंत्री ने  पहल

 अपनी  राय  दे  दी  तो दुरुस्त  नहों  होगा  राज्य

 सभा में  भी  यहीं  बात  धाई  थी.  एक

 बर्मन  नेता  कहने  लगे  fa  आपने  स्टेटमेंट

 दिया, उस  में  कुछ  भी  नहीं  है.  मैंने  कहा

 कुछ  होता  तो  मैं  स्टेटमेंट देता  ही  नहीं  ।

 स्टेटमट  में  कुछ  होना नहीं  चाहिये  तावीज़

 जिस  आदमी  को  फैसला  करना  है  वह

 इंडिपेंडेंट ली  फैसला  कार  सक  ॥

 सार  हाउस  से  मैं  प्रार्थना  करता हुं,

 अदब  से करता  gfe  एक  स्टेट  है,  उरुकी

 रानी  असेम्बली  है  उस  में  भी  भ्रपजीशन

 पार्टीज  &  लोगों  की  वहां  चुनी  हुई  सरदार
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 [श्री  जैल  सिह]

 हैऔर  यह  चर्चा.  या.  बहुत  मुबाहिसा

 मेहरबानी  करके  उन.  पर  छोड़िये  :

 यह  स्टेट.  सब्जैक्ट  है:  राज्य  सरकार

 इसको  देखें  ।  मगर  कोई  दुरुस्त  बात

 वहां  नहीं  होती है  तो  फिर.  पार्लियामेंट

 ata  लेनाचाहिये  ।  वर्ना  लोग  भी

 लोगों  *.
 चुने  हुए  हैं,  वे  भी  उन  से  पुछ

 सकते  हैं।  इतना  मै  जरुर  वाह ता हूं  कि

 कि  जो  मैंने  वहां  की  सरकार  को  राय  दो
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 उन्होंने  कुछ  भानी  है  धौर  जो  श्रमिक

 जजबात हैं  उनस में  वहां  थ  मुख्य  मंत्री  को

 ग्रीक  दूंगा  |
 मैं

 आशा  रखता हूं,  कि,  इस

 इनक्वायरी  में  श्राप  सक्रिय  देखे,  कापरेरेशन

 देंगे  ताकि  दोषी  को  सजा  मिल  सके  ।

 20.  5%  hrs.

 The  Lok  Sabha  then  ad-

 journed  tilt  Eleven  of  the
 Clock  on  Saturday,  July  6,
 1980/Asadha  14,  1902  (Saka).


